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SHRI B. K. DASCHOWDHURY:
What about monthly advance?

MR. SPEAKER: That is all,

SHRI JYOTIRMOY BOSU: In the
Business Advisory Committee we have
mentioned about the closure of 201
small-scale bulb manufacturers.

MR. SPEAKER: I have allowed
you one subject under Rule 377, Don't

take up too many things. You make
it a daily practice.

SHRI JYOTIRMOY BOSU: What

can we do, Sir? We are on daily wage
here...........

AN HON. MEMBER: Daily allow-
ance.

MR. SPEAKER: You are taking up
too many things. Now, we will re
sume further discussion on the Orissa
Budget Demands.

SHRI RANABAHADUR
(Sidhi): Mr. Speaker, 1 want your
guidance in ope matter, I raised a
matier on the 26th of last month.
This is regarding the shortage of
diesel oil for supply to farmers in
Madhya Pradesh. There has been no
statement from the hon. Minister on
that point ..

MR. SPEAKER: I will
him to do that.

SINGH:

be asking

Now the House will resume further
discussion on the Orissa Budget De-
mands.

13.04 hrs,

STATUTORY RESOLUTION RE,
APPROVAL OF PROCLAMATION
IN RELATION TO ORISSA, ORISSA
BUDGET, 1873-74—GENERAL DIS-
CUSSION, DEMANDS FOR GRANTS
ON ACCOUNT, 1973-74 AND SUP-
PLEMENTARY DEMANDS FOR

GRANTS, 1972-73—Contd.

SHRI P. GANGADEB (Angul): 1

rise to speak on the Budget Estimates
of Orisss, now under discussion. It is
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a matter of great concern that the
State budget is chronically in deficit,
and the ordinary expenditure on reve-
nue account iz as much as Rs, 167
crores against the revenue receipts ol
Rs. 123 crores,

What is even worse is that the plan-
ning expenditure both under revenue
and capital account has been more or
less stagnant. The implication of this.
in an under-developed State like Oris-
sa is more than self-evident, The
capital outlays on account of the State
Plan as well as against centrally
sponsored schemes are only a drop in
the ocean. We see that Orissa’s per
capita income 1s only Rs. 467 as com-
pared to all-India aberage of over
Rs, 500. While the State has ample
mineral wealth, forest and agricul-
tural resources, people are still poor
there. Therefore, what | wish to high-
light 1s thal the condition of the peo-
ple of Orissa can be ameliorated at a
faster speed only if the Central assis-
tance to the State is substantially in-
creased for the development purpose.
At the same time the State itself
should gear up all its energy for ex-
ploitation of more resources for more
development. Also at the State level
there should be proper use of strict
financial discipline so that the best
results are obtained within the limiled
resources at their disposal. Under the
present situation in Orissa the battle
of development has to be fought both
on the economic and social fronts. To
my mind the political instability in
that State which has been facing over
a decade now has been responsible
for the slackness in the State adminis-
tration. In this way, I wish to submit
humbly that the Central Government
is also to be made responsible for its
inadequate guidance to the State's
problems,,

Orissa vis-a-vis its natural endow-
ments is lacking behind, far behind,
as compared to the developments in
many other States of this country.
The State is now under the President’s
Rule. Now is the opportune time for
the Central Government to show



233 Stat Resl, Orusa CHAITRA 5, 1805 (SAKA) Budget, 1973-74 etc 234

greater degree of involvement with
the State’s problems and, I hope, there-
fore, there will be greater apprecia-
tion on the part of the Central Gov-
ernment on this score

Here I wish to put forth some cun-
crele suggestions The first major
step 1s to Increase the industrial
wealth of the State The rich wron
ore resources and .he agricultural and
forest resources of Orissa can easily
sustain a large number of industries
based on them Irf that 1s done 1t
will in due course of time in my
opmmion make a major contribution
to the States revenues and income
If private enterpreneurs are not forth
comng let th e Central Government
take the mmitiative to step up emp oy
ment-oriented industrial umts For
that the backward area, of the Stale
should be properly identified on the
basis of the mnatural resources and
potentialities available in those parts

Also let some appropriate schemes
be devised to make sure that thase
areas become focal pomnts for indus-
trial growth  Evadently when these
backward regwons of the State are
suffering from infra-structural defici-
encies, I strongly suggest that top-
most priority mn the budget proposals
for Orissa should be given for provid-
ing enough funds for power transport
faciities and for developed .ndusinal
plots together with built-in sheds 1n
selected localities

Also let there be separate indepen-
dent agencies in Onissa to look alter
the promotional aspects of establish-
ment of industry This will, I am
sure, help the development of the
State considerably

All of us know that Onssa 15 @
major exporter of iron ore to many
foreign countries I think 1t would be
useful if the very same countries who
take the iron ore are encouraged to0
invest in projects that will stimulate
employment as well as exports This
wnll not ohly provide greater facilities
for expilolation of iron ore but will

also give greater employyment to the
people which is very important, so
that people do not have to cry tor
employment

Orissal has great potentialites also
for agricultural development But un
fortunately today the productivity 1n
agriculture there 18 amongst the lowest
n the country Any development
oriented budget should contain entugh
provisions for making avauab'e to the
farmers the various-inputs like fertil
sers etc The State Government has 4
special task in this matter It 18 time
to consider that we should have a
fertithser unit 1n the State Thig 18
very essential

Another 1mporiant thing to do 1s to
educate the farmer Let Government
alsp 1mtiate to educate and Juide the
farmers of Orissa They should be
Eurded 1n methods of scientific plan
ning through regional languages Ihis
18 not being done now 1 hope this
matter will be taken note of

I also find from the budget itself
that very little provision 1s made for
farm credit for agricultural develcp
ment of the State Towards this the
State will neeqd not only greater finan-
cial assistance from the Centre but
als¢ techmical assistance for develop-
ment of agriculture, fisheries, animal
husbandry and the like

Betfore I conclude, what I want to
say 1s that the budget of Or'ssa should
have reflected the real problems of
the State and should have provided
such improved measures as are neces-
sary to uplift the conditions >f the
people Whereas I do agree that it 18
a task of a dynamic and forward-
looking popular government There-
fore I have every hope that such a
government will be installe in the
State very shortly But in the mean
time, lies a great responmbiity which
now falls on the Oentral Government
te ensure that the forces of develop-
ment in the State are brought nto
full play This mesans large Central
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assistance, and a thorough toning up
of the State’s bureaucracy and finan-
cial rectitude,

With these words, I wish to conclude
my observations.

MR. SPEAKER: Nobody is getting
up? —All right. Mr. Chavda. Five
or seven minutes,

§t gwR W weaE (i)
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SHRI K. 5. CHAVDA (P’atan): Mr
Speaker, Sir, if one goes through the
report of the Governor of Orissa, one
cannot escape from the conclusion that
it is nothing but a fraud on demo-
cracy, and that democracy is in dan-
ger in ihe hands of the leadership of
the ruling Congress. (Interruptions)
Mr, Speaker, Sir, please protect me
from such interruptions, pecause ynu
said that I have about seven minutes
only ang if there is interruption it
should be excluded from my t'me.

MR. SPEAKER: I will deduct it
from their time and add it to your
time, if they go on like that.

SHRI K, S. CHAVDA: Thank you.
In order to save her party from the
charge of tarnishing the imgae of the
country and resorting to dictatership,
the Prime Minister hag made certain
allegations on the Opposition while
speaking in Patiala on the 23rd Murch,
that the Opposition parties are tarni-
shing the image of our country and
raising the bogey of “democracy in
danger” The whole countrv knows
who 18 tarnishing the image of our

country.

AN HON., MEMBER: The cap has
fitted on the right head.
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SHRI K. S. CHAVDA: Sir, please
protect me, The whole country knows.
who is' tarnishing the image of our
country, (Interruptions) You should
tell them not tg interrupt.

MR. SPEAKER: You
Chair, please.

adiiregs the

SHRI K. S. CHAVDA: I am address-
ing you. No democracy can function
without an effective Opposition.

The Opposition in this country wil>
play its role effectively whatever the
Prime Minister may have to say.
According to the Constitutinn ii :s the
responsibility of the Governor as am
independent and impartial authorily.
ununfiuenced by pariy considerations,
to report to the President that there
is failure of constitutionai machinery
in the State. The question 1s: was
there failure of the coustitutionab
machinery in the State of Orissa? ¥
emphatically say: no. The fzet was
that Shrimati Satpathy was not com-
manding majority in the Assembly
and it was the leader of thz oppusk
tion party who was commanding &
majority of 78 MLAsg in a Hnuse of
140— 72  belonging to the Pragats
Party, two CP(M) and two Jharkhand
and iwo independents. They were
brought before the Governor n the
Raj Bhavan for physical ver.ficatiom,
on the same day when Shrunati Sat-
pathy tendered her resignation. It
was also proved beyond any shadow
ot doubt by the bye-election to  tha
Rajya Sabha from Orissa in  whicls
the Ruling Congress was defeatod by
the opposition party by 17 voles

In 1969 it was decided at the Gov-—
ernors’ Conference that the Governor
should not take upon himself to sayf
who is in majority and who is in.=&
minority; he should allow the legis-
lative assembly to decide it. Instead
of doing so, the Governor of Orissa
took it upon himself to decide the

issue.
Perconally I have a high opinion re-

garding Shri Jatti the Governor of
Orissa but I must say that he hes
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not covered himself with glory by
submitting this report. Vet I do
not blame him so much as the Cen-
tral Government who have made him
giwve this report. The Governor 1s
appointed by the President and the
President acts on the advice of the
Prime Minister who is the head of the
Cabinet, Therefore the President, the
Prime Minister and the Governor are
involved 1n this matter, The Governor
has to act on the advice of tne Cabi-
net having a majority .n the Assem-
bly. When such a majurity 15 not
available, then he has to axplore the
possibilily of getting such a Govern-
ment. He should call the leader of
the opposilion to form the Govern-
ment and if he accepts to form the
Government and the Governor has
doubts whether he commands majori-
ty, he shoulg ask the Teader of the
Opposttion to prove the majority in
the legislature. Orissa bye-election tc
the Rajya Sabha had supported ciear-
ly the claim of the leadsr of the op
position

Secondly, the Secretary of the
Legislative Assembly of Orssa had
testified to the claim of the Opposi-
tion Leader that he had not the abso-
lute majority in the Legislative
Assembly; thirdly, the members be-
longing to the Opposition party want-
ed to call at the Raj Bhavan for phy-
sical verification but the Governor
did not undertake this verification.
If the Governor did not think it to be
a correct way of ascertaining the
strength of the party which the lead-
er of the Opposition had, then h.e
should have asked him to prove his
strength in the House, The Governor
of Orissa dissolved the Legislative As-
sembly which was in session because
the Ruling Party was to go out of
office and the Opposition Party was
to assume power. But, the Governor
of Assam did not dissolve the Mani-
pur Legislative Assembly which was
in session and it is still in session be-
cause, there the opposition party—I
mean Indira Congress—was hoping to
get the power with the support of the
CPIL

Sir, in order to save democracy in
our country and in order to run &

federa) system in our country smoothly
and well and to maintain the nutional
unity, the Central Government should
behave as a neutral entity. 8o far
as 1ts dealings with the States v
concerned. In this case, {ney huve
failed to behave as a neutral entity.
And as I have earlier said, the report
of the Governor is a fraud on the de-
mocracy,

Therefore, I oppose the Resclution
moved by Shri1 K. C. Pant for the ap-
proval of the Proclamation in relation
to the State of Orissa.

MR, SPEAKER: Shri P. Venkata-
subbaiah — Absent.

Shri Amrit Nahate—Absent,

Shr; Devendra Satpathy,

13.28 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

SHRI DEVENDRA  SATPATHY
(Dhenkanal): Mr. Deputy Speaker,
Sir, I not only support the R-solution
moved by Shr1i K C. Pant, the hol.
Minister but also I say that whataver
the President has done in regard to
Orissa 1s a great service that he has
rendered to that State.

Orissa, as you know, has bea1 suf-
fering from instability for many many
years and what the people want 15 a
stable Congress Government in har
mony with the Centre. But there 8
a great conspiracy against th: pe7ple
of Orissa and against the Orissa Gov-
ernment. As soon as that conspiracy
was disclosed, my friends in the Op-
position started saying ‘hat it was a
rape of demoacracy or molestation of
democracy I do do not know what
fs all this for. They used such ox-
pressions as rape of demneracv or
molestation of it. There 15 a differ-
ent way of saymng all this. Hete the
people who see thingg from the legal
angle do not find the truth (}t
course, legally, also the President is
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justified in proclaiming President’s
Rule jn Orissa. But I look at it
from a different point of view.

1 want to say here that some of our
friends in the opposition say some-
thing in the House and then talk in
a different language outside. 1 had
a talk with some of the friends ir
the opposition and enquired of them
whether they want Orissa to be ruled
by Shri Biju Patnaik and Dr, Hare-
krushna Mehtab. They said that they
do not want it, but they are not in a
position to say so openly. Then 1
asked them “why do you talk such
things in the House which will give
the impression to the simple people
oulside that the entire opposition in
Parliament is behind Shr: Biju Pat-
naik or Dr. Harekrushna Mehtab?
Are you prepared to take these people
in your party?” They said that they
will not take these people in their
party but they will have to falk ir
this vein because that is politics
Then I told them that they would be
misleading the people because the
simple people, the masses, whp now
know that this is not the truth, will
start believing it when they find that
learneg Members of the Opposition 1n
Parhament are saying that. They
had no reply to that.

The opposition in Orissa has been a
combination of people of different
thinking and their leader is Shri Biju
Patnaik. Once he said in the Orissa
Assembly that Biju Patnaik s Orissa
and Orissa is Biju Patnaik. 1 have
been here in Delhi very frequently
since 1962. In those dayg Urissa was
not known very much in Delhi, When
I told some people that I belonged to
Orissa, they could not understand if.
Only when I  mentioned Jagannath
Puri could they follow me. So, all
along Jagannath Puri was associated
with Orissa. Now, here comes for-
ward a man and says Biju Patnaik Is
Orissa ang Orissa is Biju Patnaik.
Look at this pride of this man! He
wants to rule the State with this
pride.

m 191'!'-1‘{ etc. :.48

MR, DEPUTY.BPEAKER: Why éle-
vate him further by spending too
much time on him? You are dolng
him great service indirectly.

SHRI
(Jammu):

INDER J. MALHOTRA:
Better forget him.

SHRI DEVENDRA SATPATHY:
Though Orisga is inhabited by poor
people, it is not a poor State; 1t is en-
dowed with much natural resources.
Only, because of the instability of the
government, these resources have not
been exploited to the full and so toe
people have remained below the po-
verty line. We want to assure the
people a life which is not vulgarly
rich, but simply rich and beautiful.
There is g conspiracy going on against
the State. Materlal ideals are kept
before the people of Orissa which they
are not willng to accept. They live
in poverty, not in affluence, but they
know what is truth and what is not
truth.

I know the position there. I have
been receiving letters from the people.
They are very happy. If you go into
the form of democracy, though I am
not a legal pundit I can say that de-
mocracy is preserved, even ihough
some people in the opposition talx
about rape of democracy. The pec
ple will never believe the opposition
when they say that democracy has
been killed in Orissa. The Feople
in Orissa feel happy. They do not

want to get into this type of politick-
ing. If we feel that democracy is fcr
the people, it has to be tested by the
people.

We say that the Supreme Court is
supreme. But the Supreme Court is
not supreme. The Supreme a.one i8
supreme. There is something over and
above that. In Parliament we talk
of legal matters. It is a smali truth,
a part of the truth, not the whole
truth; it is the people that matters.
The people do not want either Shri
Biju Patnaik or Dr. Harekrushna
Mahtab to come into power,
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Dr. Mahtah and Shri Patnaik are
aspiring to rule Orissa. They have
been preparing and teaching the peo-
ple for a bloody fight against the
Centre. 1 would request the hon
Home Minster to kindly take note of it.
They are preaching openly for violen-
ce. 1 do not know what type of
democracy they want and what s
their interpretation of the Constitu-
tion. These people are inciting the
masses for a show down with the
Centre. They are also exploiting the
poverty of the people of Orissa.
Under these circumstances, I think
the President has done the right thing
by imposing President’s Rule Ifully
support s action and support the
resolution moved by the hon Home
Minister.

st wfe wow T (oY) .
IqTeae WEYEw, SEET ¥ Tregafy wrE
o7 | IAH] & AT ARV WAL,
AR AT X qga w=1 or & 1 e
& 7@ s owAR wW A et
@ 7§ & 1 3N gafa s ge, 7 A
weT &1 g 8, fw g fadndy @t
& @ TH HEA § XL T F0§ FLAT AT
T gt Ugafd WX Teqwe EY
WY F7 § | 98 O A @ |
wifar wezafa st Tsaa= & 91 3B
femr § 2z wFA & wqere R 2,
A W AT w7 ge A0 fEAr &0
FATT T A 7 qq go W7 s 9f-
feafy 3w gf 9w & a7 § TRA
frive &Y ofix 3aat  FAAAT | SAE
ARG AP TIgqfA wAR gEl |
S FVY TR qe TeaE g § AT
GAT F74T 9247 & | AR T {FH
& T ? ww ara ®Y ¥ %7 qgr 9 I
Q7 HEH FEITGT AT | W FEATAG &
St ¥ o ag g & qg weRT FWT R

& wwe g fr wmeT AW A R

T T N & 1 v &Y @ & e
T S g www e | wgy 97 fawrw

T W A, gt o ¥
worat &, ¥ sore e e } 1w
T o T frdr st aegafe e
oo o & ey v @7 ) wgt ox @
wH A% g & wW @ d ) e
™ RY @Y o e
AT § g & avg A F AT @ F
fad  dtfaferm WY ® o W
T AT ag 4G g0 & ogEwr ar
AT A wedt W & oS
WAT W7 W 9E¥  WeaT #Y wh
R

s ¥ e @ fiv ar @
g & wzad wd v v wowe
ofcfeafs = | ol ot St ¥ gar
T T } 1 AT OTAY AY agq w7 § ¢
A & gy gy o feafa m s adh
2t 7t & 1 ool feufa & g wvee
& vyt 97 fawiw arfaer v qer | gAEY
T &Y FTAT &1 FATEAT gy o Foar
wrer & Saver ward ¥ #19 @ Ay
# IER w0\ A Agm MeAT
g€ 2, Tga @ wwaHrd weAng wg TE
g1 a8 3= ¢ = faemgw <= agr oF
W & q0E FH FTAT ME F7 Q0 )
faidY @@ @ oY gy fawrd A
#1 weEE &1 ffow & @ ) sAw
arg dY gATG gETEAT g § W
FAAT IR A T A T W 4T BN
AWM A g wnod | Afew fom avg #
ar & w7 &, 9 o & o oweer
LA

ww § ey @r *¥E 9T FAT
gAY § | IERT HT ST ANE AW AT
gag s w7 awz g1 W ¥ FoE
F WA T wAww w R
fe ww Swwr 9@ wT fear wem
g & 7 & ww # g gan § s W @i
firgT T, STHAT O & WA X ag AT &
fir wgr Fg dfawr & ar wwedt & W



243 Stat. Resl, Orisss MARCH 28, 1973

i1 w11y weor 2]

I @ Nfrw ooy 0 e
o W & gE §T o foay o §
T ag Mg @ wr § A e o
o 7y o ot § 1 S v ¥ W
WY, F1F N FZAT 9T Y W S
% T HH § &9 da @9 FE A
MR AFMANTNE 19 &
Tz ¥ 7d) afomw fawaar & adr
FAT AT ot T | W A A,
Tg AT ST ¥ WTGAT § | FTH AT G=A
q @ ATV, TR WITHT J@AT ATOEY |

T qAFT A7 F G T IEAT F
oA ST AT @ | ww ag smfE s
&¥T qIIAT 93 §U § SARI IMET F
wifrw & SC H I/ | 97 F@Ir
ot FT qFA ¥ | qF A frwrad wrd
2 & FreAsRT ¥ dra wife s A
faw 7T F, IFE T A1 70 0 4 ITH
SRIAT qI@ Svy wilom s A T4
qT AFT AWM, ZTIAU F NG
FIEEA FT 75 2 1 Ay FE g A1t
3! ggA1q feafT &1 Wi ACTHC AT
AT FMfET | ATIHT TARA AR #T
FHROTT T4T ZAT &, A7A T3 FT IHAT
qI ZAC F, TR AWM F A AE
AT THTAT 9% g0 B, IAH AN AT
FATEAT FY, I AgAr o arfw
#a & #ifaa w¢, @fsq a9 TG
frarat & ara sazsAy Fv90 AT &Y
21 & 3T BIE BT FIGHT & | AHAT
Ag ¥ oY =wifaar A & I9F0 W1 T
=T A F(fgy | T gAATT arf
for 7 oY 3 w7 & W T o woB0 FIA
7 wEY § X qEr FTH AA AR
# frarar arfgy 1 waw faar 2w
arfgy fr fad o g7 wT A & A
W 2 A wark T FT THS §, IEF
AT FF HT 0 A GATE FL HAT )
HAAT q8 I w97 WY WIS IGT 9T

AE wTAT wifgy |

Budget, 19734 etc. 24,

T Tt § fe faewre e gYo-
VT 1 & S o e o
AL LA R
A W a<F W W s s
wified | srgT Y T Wy qwy §, TR
W QT v wifey 1 fee ¥ s
T W Wy fade saver oA =l

IEAT W wAeqT Aga wIR< ¢,
JHE! W9 wEAAT qgW WO §
faet arer faeger w2t g€ @1 1 77
oot & W wraT a1 | T & At gE
? i T AT i o A E ) W
AT # § % S S =l ww w1
2, formty &1 o %7 qoeé a7 3, 3y
qeY W AT g ) W AM A AT
St oY e Ay IEET T FTH IR
wieaeaT @i F7a T &7 FeT
Fr 1 AFT w3 o T A ¥ O
gFrAmEwT | A A faw @ A
7 @Y art farar & | Sz F s
& ®r s A A1 wweT vfvay 2, w@T
a7 Tt FT FAA 9T HISr W AW A7
g 3, a7 o qFE oo | WA
e 7 faoe s & F owfzanas
FY AT FAT ¥, TAFT AT AT T T
arfs g FIEESTT S AgEAT 969w
& |

w1 7 ag o " 3 ogmry
ST Ggril FAE §, wNgE, @,
HITAHA, FFATE, W& TATHT T WAFT
gar 927 gat § ) e ¥ v ot @@ 3%
IJTIA AGY GAT | TH A WY O TET
& | agT AT gra—oiE F ww
u§ FA AMCEA | Ag U wriRErE’
TAET & 1 qF F S0 F Ay AT
AT W AL B | IAR WA g
Fox § | T 99 A § wAg §H
o frat & 1 %% Xy § i oy qmer W
¥ o: 7 & Ay § WX 9 7l qar



2¢s Stat. Redl,, Oriess CHAITRA 5, 1895 (SAKA) Budget, 1973-T4 ete. 246
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SHRI CHINTAMANI PANIGRAHI
«Bhubaneswar)  Mr. Deputy-Speaker,
Sir, I rise to support the Proclama-

tion and the Budget for Orissa The
present Governor of Orissa has pro-

ved to be one of the ablest admunis-
trators. He has directed his efforts
for accelerating the development of
Orissa. He 18 now locking after the
State with devotion

Sir, recently I came to know that
even during this short period that he
1s looking after the office there Fr
1s attending the office at 9 O'cloca
and coming back at 7 pm He has
almost fimshed and cleared up more
than 1500 files which had been piled
up He has endeared himself to the
people of Orissa very much. I appeal
to all sections of people and all par-
ties 1n  Orissa to cooperate fully
with hin because he 1s f{rying
to do something for Orissa and 1s
giving his best 1 do not find any
teason as to whv my hon friends in
the Opposition should get angry with
the Governor Rather, if I be a
Iittle humorous, the should bhe
obliged and gralefu]l to the Governo:
that he saved them from getting dis-
united so <oon and comgletely
crumbling down within  a short
p d of time Because he 15 a de-
m 'at perhaps he gave that oppor-
tw ity to them not to be dis-umted
so woon Theiefore, Sir, he has done
a freal service because m a demo-
c1 1y somebody wants to have Oppo-
sition at least for some time and as
such the Governor has acted very
wistly and caved the Opposition
and, perhaps, 1t 1s for the good of
democracy Then I want to bring tn
the notice of the hon Minwster <om.
of the geat 1lls of Onissa which I
hope, during the President's Rule
will be «eriously attended to

Recently there was a question In
the Lok Sabha What 15 the number
of people unemployed in Orissa?
The answei given was

“Precise information regarding
the number of unemployed 1n
Orissa 1 not available However,
according to the prowisional figures
avallable relating to December,
1972, there were 242,589 job seek-
ers regisiered with the Employ-
ment Exchanges.”
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The number of matriculates who
remein in the register of Employ-
ment Exchanges comes to 51,080 and
if we add the number of 1973, it
comes to more than 50,000. It means
that one lakh matriculates will re-
main in the register of the employ-
ment exchanges. Therefore, I would
submit that government should for-
mulate some special programmes for
Orissa as they had dome for Calcutta
during the President’s Rule there. It
is paying in West Bengal. Let the
President’s Rule have its imprint on
the minds of the people and Admi-
nistration in Orissa so that at least
whatever decisions were there in the
last yeay, the President’s Rule has
tried to implement 10 per cent of
the decisions.

Today, when we are discussing this
budget a very serious drought has
affected almost all the western dis-
tricts of Orssa, viz.,, Kalahandi Kora-
put, Balangir and parts of Sambalpur
Recently in Maharashtra there was
drought and there was a great con-
troversy about building up of a rail-
way line there. The Central Gov-
ernment and Railway Ministry are
kind enough to build up that railway
1= so that hundreds and thousands
of people In that drought-affected
area will get jobs. Should I not ask
the Central Government to imple-
ment the Jakhapura-Banaspani rail-
way line which 15 pending and has
already been cleared by Government
of India and alse the Khurda Road-
Daspulla-Bolagor-Phulban: railway
line which has been surveyed many
year ago? This will provide employ-
ment to a large number of people in
the drought-affected arcas and will
also build-up the infra-structure
which is very much necessary.

Recently there was a question
about the Jhakhapura-Banaspani
railway line. The answer given wag
very funny, that is, the MMTC has
not been able to prepare its papers.
Can there be such an answer that
MMTC is not able to prepare its
papers and, therefore, the sub-com-
mittee which wag appointed to look

into it and give its clearance #s.
being delayed? $£0, I wequest the
hon, Minister that both these pro-
jects be implemented as early as
possible.

Then, Sir, the Orissa government
had decided to instal one thousand
lift irrigation points this year. Ounly
five hundred have been installed by
now. Why should I not ask the
government to ekpedite so that we
instal at least twgp thousand more
lift irrigation points in 1873-T4?

Recently, the Planning Minister had
said that irrigation is going to get
top priority. My experience is diffe-
rent. Irrigation is getting top prio-
rity in Punjab; it is getting top prio-
rity in Himacha] Pradesh, But the
Rengali and Bhimkund projects are
lying before the government and this
month when I had put a question
they said; We are told that a Cen-
tral Team is proposed to be deputed
to select a site for Bhimkund either
at Baliyjor or Noapada. It 1s some-
thing like asking whether Sita is
male or female after hearing all the
chupters of Ramayana. We are told
Orissa Government had provided
Rs. 1 crore for Bhimkund in 1972-73
supplementary budget. I do not find
it 1n 1973-74. For Rengali, the re-
quirements were estimated at Rs. 4
crores 1 1973-74. We are told that
site has not been selected for Bhim-
kund and for Rengali the technical
approval of the Planning Commission
has not yet come. I think this is
something which is an affront to the
people of Orissa and, I hope, the
Central Government which has vast
fund of goodwill for us and the
wishes of the Prime Minister who
wants to see that development takes
place in Orissa such schemes like
Rengali and Bhimkund will get im-
mediate clearance from the Centre so
that work start there as these pru-
jects will provide employment to edu-
cated engineers and oOverseers as
well, About 1400 diploma holders
and 400 engineers graduates are un-
employed there. I hope the Central
Gobernment will take more interest
and implement these things,
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Again there was the question of
Paradeep fertilisers It would have
provided employment to our people
It has been lying pending for the last
three {o 1our ycais What has hap-
pehed to 1t? We aie told that a
1ev1 ed feasibibity study 1s bemp
undeitiken  We are told that the
Ferlili ex ( orporation 15 diawing up
a 1 vieed feuvabiity 1cport on  the
icrtr iser projt at Pairdeep It s
agun bemg delaycd The Cutlack-
Pucde n rall ink which 15 gemg to
bt comr ¢1 d In )73 wi'l be open

to ool f1affc 1y June Should I
sul uit te it rovernment that they
dive 1 ihie  constiucuon  machinery

whi h had bien employcd tor cons-
hn ng C ittack-Paradeep rail link so
t at they ¢ be engaged in Jakha
priri B napam 1aillway line o that
thcie m v not be any 1ctienchtmont
Fwn thmsmg persons will be re-
trencned fiom Cuttick-Paradcep 1a1l-
Iink m Junc 1973 Therefore, I re-
quese iy should be expedited

What had happened to Indravat
projcet  I* 15 one of the finest hydro-
electrie project and every engincelr
acreed thit this will give us cheapest
€lcetrie power Theare 15 power
famine everywhere and the industral
production 18 going down but ths
Indiavats moject 18 lving with the
CWPC for the lact five years There-
fore I would request the hon Mims-
tcr that

thin  project may also be

clc ned
Recently e had  tien up the
stheme of distiibution of 1 nd to

landcss Il owmers The Orises Lov
ernmaat dietributed 50 000 acke  of
land to have landless people 1hc tir
get was 2 lokh acres  May 1 1cqucst
the hon Minister Shri1 Pantn that
85 Orisso wus created on 1st of April,
Wwhy not these 2 lakh acres be distri-
ted on 1st of April &g that the
people of Orssa feel that during
President’s Rule the landless people
are getting land,

4061 LS—9.

Lastly, I refer to the 1,50,000 non-
gazetted employees of Orissa govern-
ment who are going on mass leave
from 28th March for four days The
entine Admrustration 15 gomng to be
par ilysrd There 15 stll time Why
nol have a dialogue with them so
thit we avert the crivis  Whatever
drmavwls do not involve great finan-
¢ ] cipendituse, those demands can
l¢ Joo «d mtoe W should not re-
} o+ th yut ke which Kaala had
[V 711 1Y

Ty O 1 1oal by uwest rung
of th wdas m 1w, o o develop-

1t 1 h11aqectel purs: tently
i nhmne 3ot L om o Chilka to
ndahe 1 on tie spot udy ‘cr wlin.
un the Navy tuicinmine school there I
«n hwppy that t ¢ Prine¢ Minter
gtv d and the jomi tcinre had gone
thile and 1 am we affer the joint
visit they would have found Chilka
15 thye best place for locating Navy
Bov  trammine c¢houl 1 hore this
deaision  would be finahscd  soon
Porh ps this was going to be nau-
gmated two-thiee veais ago We
w1l F¢ fortunate 1t in the month of
Apiil we can 1equest the Prume
Min: tet to go and lay the founda-
tion stone of this Navy Boys Tramnng
Sti 00l there at Chilka

iav T request the hon Minister
fo  quickly  settimne up the <econd
< p bwlding yaid at Paradeep This
1 one of the post feas ble moje t 1n
the (astern coast Whyv <hould that
not be tiken up? ™None of 1l » Inaua-

tizdd i ences tht were given to
o1 1 v mame- { r ot ete 1
¢cmper uyp Ow dun rlac cetting
un th seeend hinl <1l re-
n  n« unhe 2ded 1*c0c¢ during
‘hig vmace of tme whny oot industrial-
Iy ~enculte I 1 ecomomically

tne gorvornme t I 111 should pro-
jeet is 1pwe 1In s . 1 way that the
reople of Omnis<t fcel that during the
President’s Rule with the help and
assistance of the Cential Govelnment
they have been able to improve thewr
lot and, perhaps, march forward to-
wards the path of socialism



agr
SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Mr, Deputy

Speaker, Sir, politics ig the last re-
sort of scoundrels. Barnard Shaw,
the great writer, who began his
career with Beatrice and Sydney
Webb in the Labour Party often told
his freinds that he was unfit for
polities and even he used to tell
that politics is the last resort of
scoundrels. It is unfortunate that in
our country MLAs have behaved in
guch a way that one has to hang his
head in shame for their conduct.
Ayaram and Gayaram has become
the go of the day in the politics of
India today and the Governor to put
a stop to it in Orissa very prudently
implored the President’s Rule to give-
Orissa a good government—a govern-
ment for the greatest good of the
greatest number of people of the
Btate.

Mr. Deputy-Speaker, 8ir, Orissa
during the last 22 years had only
once a clear majority. That was in
1961. We had in our Mrs, Satpathy
government a vast majority of Mem-
oers who if they had conducted
themselves properly, behaved pro-
perly, would have given the people
of Orissa a very good government, a
government for the good of the
people. If did not happen. Mr.
Deputy-Speaker, I echo the voice of
my friend Shr1 Panigrahi when he
eulogised the role of the Governor.
I have my own experience and I
know that the Governor in a short
span of only 20 days has disposed of
1,500 files which our Ministers could
not do during the nine months be-
cause they were pre-occupied abso-
lutely with the paolitical ups and
downs. The Qovernor has done
well I have my own experience. I
comr from Balasore. One work ago,
a particular Marwari gentleman was
afraid of his life because some boys
went to him and threatened him
saying that they would kill him if he
did not give them funds. He imme-
diately rang up the Governor in mid-
night. You will be surprised to
know tha! within a half an hour, the
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entire Governmentu: machingry was
geared up. The Governor issued a
press release. The Superintendent of
Police and the Collector were asked
to see that law and order was main-
tained and this is Mr. Jatty’s admi-
nistration in Orissa. So, I am all
praise for him. I wish that he has
no Adviser,— no ICS or IAS ad-
viser—to ask him to do this and do
that, and I hope our able Home
Minister who is sitting here will ap-
preciate the work that Mr. Jatty has
done during this short period.

Mr. Deputy-Speaker, Sir, why the
Governor wanted that there should
be a dissolution of the Assembly?
The Governor was satisfled that there
was np party either the Congress or
the Opposition which ecould eommand
a majority for a long time because
the MLAs did not behave properly.
He has written that “political defec-
tion by members of the Legislative
Assembly in this State from time to
time either for considerations of
office or for personal gains has be-
come common and has affected the
political life of the State adversely.”
So, I praise him by saying that he
has given an opportunity to the peo-
ple 10 come out openly to the people
and say, “This is our programme and
this 18 our policy.” This has alse
given up the opportunity to go to the
people and say that we have been
probably wrong in entertaining the
defectors to form the Government,
and we will now go to the people
with the socialist programme and the
socialist objeclive on ihe lines enun-
cated by the hon. Prime Minister of
the country.

Sir, *'mere regional jingoism cannot
give a good government; mere blar-
ing of regional sentiments cannot
give us a good government. But the
fact is true that the people of Orissa
feel very much neglected; they do

not have a steel plant; they do not
have railway lines; they do not have
a ship-building yard at Paradeep;
they do not haw.- a fertiliser plant....
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): They have a
steel plant.

SHRI SHYAM SUNDER MOHA-
PATRA: Second steel plant. So,
all these things are very much charg-
ing and surcharging their mind and
the Opposition people are exploiting
the sentiments.

You are probably aware that there
is much regional imbalance today.
We are very happy that Maharashtra
could get about Rs. 100 crores for
new railway lines to get the poor
people employed due to the drought
conditions. The people of Orissa also
want that they should have a share,
quite a large share, to be given to the
Orissa State and a stable government
in Orissa.

Sir, it was Dr, Hare Krishna Maha-
tab who ruled over mmority govern=
ments all the time till 1961. Probably
that was a constitutional convention
ithat a minority government was al-
lowed to run the government with
the support of others. But the cons-
titutional conventions have changed.
Ag a teacher of political science, I
belicve that when the convention
changes, the very structure changes.
Now, the convention is that the Gov-
ernor hos to be satisfied, he has 1o
satisfy himself that this government
will be a stable government. And
the Governor of Orissa, Mr. Jatty,
could not be satisfied because within
24 hours two persons change their
sides; 1wo persons came {irom this
side to that side and two persons
went from this side to that side. It
was a very horrible situation The
Governor, when he was gomng to
take a momentous decision, whether
the decision was good for the people
or bad for the people certainly could

not take a risk and he could
not put himself into a con-
troversy. He thought, let both
the parties, Congress and the

Opposition, go to the people and give
their programme to the people and
fight a mid-term election, I hope
that the Governor again has to be

appreciated by all and in one voice
we must say that the people of
Orissa have for the first time under
the leadership of our Prime Minister,
Mrs. Indira Gandhi, have got an
opportunity to tell the people clearly
that this is the socialist programme
we want {o give to the people of
Orissa: no hanky-panky; no enter-
taining of the defectors; how wvery
important the defectors may be and
how very important the defector may
be in his size and his bulk, his in-
tellcet and prudence, we are not
going to entertain a defector unless
he proves his conduct to be politi-
cally good, unless he is of our line
of thinking, the socialist thinking.
If the Orissa people once come to
this realisation, ‘ves' this is the party
which is wanting a mandate from us
on the basis of that programme’,
they will certainly return that party
to power. I have no doubt that the
Congress which is the largest politi-
cal organisation in the country under
the leadership of Shrimati Indira’s
Government, will certainly return to
power.

I would conclude with an appeal to
the Governmeni. There are certain
items which they should kindly con-
sider during President's Rule. The
pour peasants want that the land ceil-
g programme should be settled and
implemented during President's Rule.
We kunow the vested interests in
Government will never uallow this
deasion to be taken and land ceiling
to be fixed. There are bureaucrats
who have been brought under the
B111sh traditilon. They aie trom the
vested interests, they are from the
bouigoe 1s class. They will certainly
nut like the land ceiling programme
to be implemented. So, I want that
this should be implemented during
President's rule under the leadership
of Mrs. Gundhi's Government. Let
the Harijans, trbale and peasants
who have no land get at least some-
thing to live on.

In this connaction, I would suggest
that industrics should come wup in
every district. Let us consider the
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Gandhian way of economics. Gandhiji
had said that every village should be
self-sufficlent. Why cannot we think
of making every district self-support-
ing? If we gset up small industries in
every district, it will benefit the
people. The problem in Orissa is
that of poverty, unemployment and
frustratin. That is the real prob-
lem,

Shrimati Indira Gauidhi gave a cla-
rion call of yaribi hatao. This tou-
ched this very point. This was aim-
ed ai tackling frusiralion, unemploy-
ment and poverty. 1 under her
leadership. the Government can lake
up some such economrie programme in
every distriet, the people will cer-
tainly [fcel rejuvenated, their think-
ing will change and they will {eel
that at least during President's rule
the Government of India has gone
this and they can return the Congress
to power.

PROF. MADHU DANDAVATE
(Rajapur): At the very outset, lel
me express my regrel that I was not
given an opportunity to move an
alternate motion disapproving the
Proclamation. It was not done on
the basis of ary rules of conduct of
the House, but unfortunately I was
told by the office that this had been
done on the basis of some old Spea-
ker's ruling that was given in 1956
or 1957. Anyway, 1 was denied the
opportunity of moving it and I take
this opportunity of this dcbate to
express my views.

In introducing the system of Pre-
sident's rule, not merely hos harm
been done to partics, nol merely has
harm been done to the country but
hurm is being done 1o the institution
of democracy as a whole. The Pre-
sident's Proclamation regarding
Orissa raises fundamenial issues re-
garding the Chief Minister's conduet
in a crisis, the Governor's role in a
democracy and ulso about the atti-
tude of various political parties to-
weards the polities of piracy and
defections.
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Here let tne be very objective snd

of defection is concerned, it is
wider than just a debate between the
Treasury Benches and the Oppomtion
and we should take this opportunity
to discuss and debate this issue and
arrive at some solution so that de-
mocracy can be defended in the
future.

As far as defectinns are Concerned,
we have very wcll seen for the last
few years thal it is not only one
party which is guilty of it. Todey we
find that defecuons have been the
rooi cause of the tragedy in Orissa.
When my own party was a part and
parcel of the SVD Governments in a
number of Stales, we also did take
advantage of defeciions whenever it
suited us but wo shouted against it
whenever our Ministries were broken
up by it. So whether it is the Cong-
1ess party or mnon-Congress parties,
I am frank to say that none in this
House can speak with g clean cons-
cience that he has always opposed
the politics of defection. Whenever
the politics of defection suited us,
we have accepted it and whenever
we found that it did not give wus
a premium in pclitics, wo started
condemning it. As I said once in
this very Hous®, very often in
various States we find that neither
the Congress nor the mnon-Congress
parties rule bui, it is only the defec-
tors who conduct the Government.

I think that is the tragedy in
Onissa. To day we shout so much
about defoctions. Lut this very Gov-
vrnment, which has tendered its re-
signation was the creation of the
defectors. When the prodigals return
back home, they say that a crisis has
been created. We must make up our
mind about, the problem of defec-
tions, The Bill that iz pending,
should be introduced as early as
possible and once for all, all the
parties in this House should have a
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long renge perspective and put an
end to the politics of elections and

piracy.

As for the sgituation in Orissa, the
hon. Member poiuted out that the
QGovernor has to be satisfied and the
Governoy was saligfied. I think that
satisfaction should never be a sub-
jective factor. We demand that de-
finite norms should; be laid down by
statutory provision ttat whether a
particular group, or combination of
parties ig in a minority or majority
should not be ascertained in the cosy
Chambers of the Governor. But it
should be decided on the floor of the
Assembly. Such a healthy conven-
tion has to be introduced. The Gov-
ernors used their discreation in this
way because of t'i\e manner in which
they are appointed, My esteemed
colleague Shri Nath Pai moved a
non-official Bill regarding the ap-
pointment of Governars and he made
some constructive proposals to the
effect that the anprintment of Gov-
ernors should be ratified by the Par-
liament. If that Bill had been
passed, probably Governors would
not have used their powers in a dis-
criminating manner and they will
not; use their discreation to the de-
triment of democratic traditions.
Therefore our attitude to the appoint-
ment of Governors has to be chang-
ed.

As regards the Chief Minister, the
Chief Minister h s the right and
power to make recommendations re-
garding the dissolution of the Assem-
bly and can also suggest that
the President’s rule should be imposed
aqd the Governor may accept or
reject that advice. But possessimg
power ig one thing and using the
bower is another thing. For in-
stance Magna Carta the Act of
Settlement and the Bill of Rights
are the charters of freedom in
Britain. In fact they are the
cherters of liberty for Europe.
These charters of liberty could be
repealed by the majority of Parlia-
e B
as the Dog been by
a simple majority in Parliament.
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But the British Government, the
British people, and the British Par-
liament are conscious of the fact that
though they have these powers they
should not repeal 1those charters.
That has been the convenlion. So,
theoretically hough the Chicf Minis-
ter has got certain powers io make
certain types of recommendations,
they should not bc exercised to the
detriment of democracy.

Let me conclude by saying that
Omssa is just one instance. Certain
circumstances developed in Andhra,
sometimes back, some situation deve-
loped in Bihar and years back a
certain situation developed in Kerala
It is quite likely that a similar situa-
tion may also develop in future and
unless we evolve a consensus in this
House and ceiinin conventions are
observed and certain statutory provi-
sions made such instances will act to
the detriment of democracy institu-
tions. It should not be allowed to
become a recurrent phenomenon and
only by rousing the conscience of the
entire House tha: such Bills which
are pendig should be brought before
the House as early as possible, these
things can be solved setisfactorily

MR. DEPUTY SPEAKER: Prof.
Dandavate, you made a grievance
that your Resolution, or amendment
disapproving this Resolution, was not
allowed and, you said that this was
noi allowed, not under the rules, but
under some ruling from the Chair,
in the past. May I draw your atten-
tion to rule 344(2) which says that:

“An amendment shall not be
moved which has merely the effect
of a negative vote”.

Your amendment would have just
had the effect of a negative vote,
Therefore, under this rule, it is not
permissible, On this we need not
enter into any argument.

PROF, MADHU DANDAVATE: I
only sought a clarification. I was
told that this was the convention
and not a rule.

MR. DEPUTY SPEAKER: It does
not matter. I have given you the rul-
ing from the rules.
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ot vt werr wewoRt (gARgR) ¢
JqTET AEIET, WY Trgafy wrEa e
¥ 'gur & 39 w1 § @ gAdT w1
g waif qFr wrw §oi & fodr wor
Fdfr § Fra wr qeT Halt ¥ w, fra
&7 7 78, WL FAqr B BE qLawy @
TAY & 1 @AY graAT § Ay Tozgfa owaT
AT GAT IA T TF WIT ®F AT | A
G Y gz A O qTeT F w1 H
a1 frarrsi ¥ far 99 oy oy 397 g4
¥ g F WAL T F AT A
& F17 Ay w15 afegdq g7 fror ¥ 7@y
Tear star & A1 9g TAagq W G
TR At e g | & =mgar g 6 S
Tegafa & qAE ¥ g 9t &1 AEH
ANz ArE IE G F L AR A2 RN
&g 1 wawy 77 § 6 g qara e
& fear oo & w9 w9Ar 49 w8
&Y W arfedi &1 wF ag & w4 o
T a<7 ¥ &7 WA HT Fq AT g A
< faamaw #1 A1z @& wr gfasr &
TT 9T ¥ I qrE F wrady XAv o
FT qrEA A A e west g, fAA-
T &, arpaaT § | WX 99 AT ®
T QW f& W ff T FW G
& gl arét &1 AvE gEw WA o
ST | WA €9 q<g &1 AT qgfa F
aftadT 7 grar @t OF qrEl 1 W qgr
agaq & I i T wradr O & T
g ot mw i # @ oy § o oW
AT ag @ & 5 swar oo @l
g

ndEt w1 agy (% ww owr §
e wgr v (5 gl % g g
qAta 1 g ag wad e #3)
Y g W AR WY qg AT e
ifgr & Wiy geml | T0NT g
¥ =Y gmar G g 1 wid
TEWY | W AW WS W T,
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7o R qIwa ¥ @ W g o
fs grmro qrr o qw wEr ¥, @
qIng W w9t g O fr @t
gafead Sx as  wigor aew @ far o
T % 7 IYEX WEA T WK
T IAFIY T FAX | Ag O g o
w87 wrest agt oA | W wA
AT § el §9aT wwar §, AT v
a0 qredy #3 YA Ay A ¥
wRIATILHF 0 gpogT g
oy gafal g7 s AT, war
i wredft gy 7§ AgF wwaT)
™ AT | 45 ®¢ gy faae s A
aft qrd gy wefe wdw
w7 g WM o9x wEr & fF
TRIAF AT ZTAF | Aj A 9g
@t 27 7 fav wAd, Scag dr
nQdy #f agft, 1 wafed aro
Tfgd fs oty gz, erem, famam
Y gz, i ¥ 2 arEl HY e,
grarsT ThE fEdt o sder
FEqTOT ERT |

oAl & g T § asefy
wER AT & & ol § aee W
gifew aurf 277§ v oo ot & fag
afeere &7 Far sy arar forar o

MR. DEPUTY-SPEAKER: Shrimati
Lakshmikanthamma, Only five minu-
tes are allowed.

SHRIMATI T, LAKSHMIKAN-
THAMMA (Khammam). Mr. Deputy
Speaker, Sir, the then Chief Minister
was more interested in the implemen-
tation of the programme and policies
of our Party and not mindful of the
Chair, | complement her for that. In
the implcmentation of the promises
made to the people she was anxious
to improve the lot of the people of
Orizsa and so, she was more occupied
with the betterment of the people of
Orissa, I think that she should be
congratulated for that even though she
had lost the chair.
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Shrimati Nandini Satpathy has
proved that the people of Orissa are
with her, by winnig the Cuttack bye-
election. I am not here to say any-
thing about Mr. Biju Patnaik I
would not be doing any service io
him by mentioning -his name. Every
one knows his utterances, He thought
by spending a few crores of rupees,
he could buy even the Prime Mins-
tership of India. But he has miscrably

failed.

President’s rule is nothing new,
Evenheic, when Mrs Gandhy had a
majority, she dissolved the Lok Sabha
and got & massive mandiie from the
peopje because we were not uble to
implement certain progressive policies
ihrough the then existing Parliament.
Just as the people of India gave a
massive mandate to her, I hooe the
people of Orissa also will do the same

thing.

Orissa is a backward State. In our
country there are many backward re-
glons and Orissa is one of them. It
is most neglected. Let us take account
of what Shrimati Nandini Satpathy
did during the few months of her rule
and what the others who had bcen
in power there for many long years
had done. Let the people of Orissa
then decide. They wil] know that the
leaders earlier had miserably failed
during the long years they were in
office. The magnitude of the noverty
and backwardness of Orissa is very
great The adivasi areas are very
backward. The House has discussed
the adivasi problem so many times,
The chariot of Puri Jagannath is
famous throughout the country. Once
this chariot is set in motion, no force-
reactionary or otherwise—can stop it.
Any force which iries to stop it will
be crushed under its wheels Ths is
true not only about Orissa but the
whole country,

Once again I support the promulga-
tion of President’s rule, and I request
the Government to be more liberal
and generous during the President's
rule The is a piou. man
‘with the good of Orissa at his heart.

Let him implement ceriain progres-
sive reforms during his regime and
let there be prosperity for the people
of Orissa

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): Sir, it 1s per-
haps fitting that this debate should
have come to an end with a speech
from a lady member, who was very
sensitive to the advantages of having
Lady Chief Mimsters in the country.
1 am thankful to various hon mem-
bers who have participated in the
debate  Some have spoken on the
constitutional issue. Many others
have spoken about the need for a more
rapid development of Orissa, for start-
ing various projects and expediling the
various project which have been held
up. I think the whole House i® in
sympathy with the emphasis which
they have placed on the development-
al aspect. We are all aware of the
poverty and backwardness of Orissa.
All 1T can say is, during Presi-
dent’s rule, we shall try our level
best to hasten the process of develop-
ment. This field will be covered by
my colleague from the Finance Minijs-
try and I do not want to dwell on it.
I would only say that hon. members
who are interested will have an oppor-
tunity to raige specific issues in the
consultative committee that will be
formed for Orissa. I hope that that
committee will be useq effectively for
Turthering the development projects
in that State.

I have to thank members hike Shri
Jagannath Rao who have dealt with
the constitutional jssue already. Abont
others, Shri Panigrahi, Shii Gangadeb
and almost all the other speakers have
dealt with the developmental aspect.
So far as Mr, Devendra Satpathy is
concerned, I think he owes a word
of thanks to the Governor for personal
reasons., The Governor has taken a
step which will probably restore the
smooth normalcy of his family life.!

I need not really labour on the
point that the step taken in Orissa was

perfectly justifiable. I have gttempted
to do so in my opening statement and
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I do not want to labour it now. If
anybody reads the Governor's report
dispassionately, he is bound to be
affected by the cogency of the argu-
ments set out therein. The report is
very frank. Some members have
objected to some portions of it. BEvery
report can be better written, but the
point is, it is the substance of the re-
port and the logic set out therein that
we have to consider. From that point
of view, unless one refuses or is un-
willing to see the logic, the logic is
fairly apparent and is incontrover-
tible, it I may say so.

Mr. P. K, Deo is not here. I listened
to his speech very carefully. He was
very worked up this time, though
normally he is not so worked up. Even
in his state of excitement, he drew
similes from historical events concern-
ing great Kings. He referred to the
Ides of March and he must have
thought ef Caesar. In what context
he thought of him, I do not know. He
said, “the only parallel is the disso.
lution of Iong Parliament by Charles
1 and it cost him his head” I am
quoting from his speech. Even in this
debate, he could only give parallels of
Caesar and Charles I! I do not think
any comment is required on it. Bul
what surprised me is that the criticis,
including Prof. Dandavate, who made
a serious speech concerning, some
basic issues, totally overlooked the
crucial nature of the action taken.
They overlooked the fact that the
Chief Mmister did give rome advice
and the Governor did not necessarily
accept it. The Chief Minister recom-
mended dissolution of the House and
she also resigned. The Governor ac-
cepled the resignation. But, then, he
did not stralghtaway dissolve the
House. Governor asked her to conti-
nue till alternative arrangements
were made and all of them secmed
to be proceeding on the assumption
that Governor had accepted her ad-
vice for dissolution of the Assembly.
8o, this, as | said, has surprised me,
because it is very plainly set out in
the Governor's report.
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So far as this aspect is concerned,
if one accepts this peint, then, I do not
think that even friends wno are
opposed, can really have any objection
10 the Chief Minister going and resign«
ing and Governor acceptiog the resig-
nation and then, thereafter, Governor
saying that ‘All-right, I shall explore
other alternative possibilities of for-
mation of a Government; you continue
as caretaker Government in the mean-
time” I think there ran be mno
objection. Nobody has said, that hav-
ing said that, the Governor did not
meet Mr. Biju Patnaik or did not
take into account the fact that Mr.
Binju Patnaik was claiming that he
could form a Ministry. Governor did
not do that. Governor did meet him
and did take into account what Shri
Biju Patnaik had to say. So, it is
not as though the Governor acted
blindly or without considering all fac-
tors in the situation.

If this is basically accepted, then,
the constitutional property of the
Governor’s action cannot be guestion-
ed. Now. some do gquestion tne point
raised by the Governor that tha Minis-
try should be stable. He has said it
in his report and some Members said
‘why should he have gone into the
quesfion of stability’. Now, I need
not argue the point that a stable
Government is a necessity in any
healthy politics. Quite apart from
thai, I would refer Members to an
earliey year, 1967-68. When Presi-
dent’s Rule was imposed in Rajas-
than There was a debate in this
House and the then Home Minister
referred this constitutional ques-
tion to a number of constitu-
tional experts, as to what principle
should be followed in settling such
constitutional issues Replies were
received from the experts. These rep-
lier were placed before leaders of
political parties in Parliament and
they were also discussed in two meet-
ings held in February and March,
1968. One of the points on which
there was general agreement was this.
I would like to guote here:

“The Governer should invite 2
person who has Heeri found by kim;
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' as a result of his soundings, to be
tne most likely to command a stabre

majority...."”

and 1 repeat
4g stable majority in the Legisla-
lature.”

Governor is required to look into the
aspects of stability of the Government.
This is not something which he has
invented. This is something which
has been there all along. This matter
was raised earlier also.

Now, hon. friends can say and some
did say ‘why question the stability of
the Government when the majority
is clear. This is a relevant point and
1 think one should deal with this
point. Firstly, I would remind the
Houge that two MLAs had written to
the Governor. Copies of these letters
are there in the papers which have
been distributed to the Members.
Two MLAs had written to the Gov-
ernor—one of them shortly and one
of them a little later after Shri Biju
Patnaik claimed that they were in his
party-saying that under coercion and
under intimidation they had joined the
Pragati Party. But, they wrote to
the Governor saying that they were
with Shrimati Nandini Sstpathy. Is
there any doubt that the JTovernor
was called upon to consider this fact?
Could he have ignored this fact that
two of the MLAs who were earlier
counted as supporters of the Pragati
Dal, then came over to th~ other side—
went back to support Shrimati
Nandini Saipathy. They said they
weTe coerced and intimidated and all
this reduved the 72 claimed hy the
Pragat: Dal to 70 in a housc of 110.

This is an incontrovertible facl. I
wish Shri Dinen Bhattacharyya had
been here. He also made the point as
to why the Governor did exclude
these two persons. I would have asked
Shri Dinen Bhattacharyya: Would he
have supported the Pragati Dal Gov-
ernment? Would ke have supported
the Swatantra Government? He may
Wwant to dislodge the Congress Gov-

ernment. But 1 would have liked to
ask him. Did he want to join hands
with the Swatantra party in the for-
mation of the Government?

SHRI B. N. REDDY (Nirvalguda):
Only because there was a possibility of
a certain party coming 1o power, the
President’s Rule should be imposed?
It is a guestion of democracy....(In-
terruption)

SHRI K. C. PANT: Please under-
stand my point....

MR. DEPUTY SPEAKER: Mr.
Reddy, you can interpolate you like,
But your interpolation should not take
the form of a long gpeech.

vefym;img- C.T:;Ag'l‘: The point is
e. overnor’s Report
is there. Shri Reddy or any other
Member of the C.P.M. even today can
tell us if they would support a Gov-
ernment formed by the Pragati Dal
under the leadership of Shri Biju Pat-
naik. I am prepared to sit down. Let
him say yes; even now, he can say
yes. Would he support that Govern-
ment? Let the country know. No
amount of evasion can get round the
central point.

Then, Shri Arjun Sethi referred to
the quotation given in the Governor's
Report. This is a very very signifi-
cant quotation. Dr. Meshtab under-
]ined‘ the u of immediately
forming the Government. This is the
quotation given in the Governor's Re-
port. It says:

“The greater the delay, the greater
is the chance of losing the present
ma;ioﬂty."

what does that moan? That can only
mean that Dr, Mehtab knew that if
there was further delay, there would
be again defections and whatever
majority he claimed would not be
there. Even at that time, 72 had been
reduced to 70. So, Dr. Mehtab toid
the Governor, ‘“Please hurry up.
Otherwise, these people will also go.”
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Further, he said:

“If there is delay in taking a deci.
sion, some Members who have come
to us may go back. Ayan Ram and
Gaya Ram may take place.”

“This is what Dr. Mehtab has himself
said. What greater testimony is re-
quired to show the insiability of the
situation? What greater testimony is
required to uphold the Governor's
judgment in this matter?

Dr. Mehtab himself has said these
things. The hon. friends who have
been quoting this thing and that
thing have los. the significance of
what Dr. Mehtab has said. In fact,
after reading Dr. Mchtab's statement,
one does not need to look for any
justification for the Governor's state-
ment. It affords full and ample justi-
fication of the Governor's statement.

Mr, Devendra Satpathy and some
other Members said that this is not the
first time it has happened in Orissa.
In fact, for the last couple of years,
there has been instability and the
Governor’s report has confirmed that.
In fact, the instability in the political
life of Orissa is having a deleterious
and harmful effect on the State and
that also he has taken into account
and the fact that the various political
parties with different ideological
stances, if you like it or different poli-
tical ideologies if you want to be
more correct, have also to be taken
into account and nobody has seriously
gail that the different Partics like the
CPM and the Swatantra would have
got together to form a government.
Nobody has said that,

Shri P. K. Deo and Shri Chavda
referred to the report of the Com-
mittee of Governors on the role of
Governors. Mr. P. K. Deo quoied
something. As a matter of fact, 1
have heard that quotation from Mr.
Loknath Mishra in the other House.
Both of them have chosen to ignore
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the other part of the same report
which, in my view, is a litlle more
relevant to the conditions under which
Art, 358 can be taken recourze to.
This report has spelt out that the
number of occasions on which the
Governor’s rule has had to be imposed
is perhops more than what was con-
ceived of while framing the Consti-
tution, but, they gave the reasons for
that. I think the best thing is that I
quote from the report itself This 18
what they say:

“The kind of political instability
in some of the States we have wit-
nessed and the politics of defection
which have iarnished the political
life in lus counuy 1s not perhaps
envisaged in any mcasure at the
time when the Constituent Assembly
considered the draft Constitution.”
No Governor would, 1t can be safely
asserted, want his State come under
President’s Rule excepl in circum-
stances which leave him with no
alternative.”

This is the relevant part so far as the
present situation is concerned. All
these points they have overlooked.

Then, Shri Dinen Bhattacharyya,
made an extra-ordinary statement.
He said: how can the President issue
this proclamation before first bringing
it before the Parliament? I am sur-
prised at it. The constitutional re-
quirement is when the President is
satisfied, he Is authorised to issue a
proclamation and, thereafter, we come
to the House and the House has full
opportunity to discuss it here. That
i& how we are here now. This is an
occasion on which we can discuss it.
I do not know how he took the objec-
fion that we did not come to ‘he
House ecarlier. There ia no provision
in the Constitution which requires us
to do that. The House will have an
opportunity mn future also in matters
which concern Orissa to go into va.
rious aspec's because the Cantral Gov-
ernment is answerable to the Parlia-
ment in these matters. There was
some objection that this was not a
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democratic course of action which the
President has adopted or the Central
Government or the government there.
It depends upon how unusual is the
situation, but in view of the past re-
cord of instability and defections for
the last couple of years and in view
of the very precarious position which
prevailed as given out very clearly in
Ior, Mehtab’s statement, I think the
right course will certainly be to go
back to the electorate and how can
any suggestion of this kind that the
-situation should be resolved by going

back to the clectorate be called
undemocratic? This, I just do not
undersiand.

Somwhudy said—I think it was Mr.
Dinen Bhattacharyva—why the Gov-
ernment did agree to such a course?
If the Governor suspended the Assem-
bly thereby giving a chance to the
various Parties to do some horse-
trading. I think the House would
have taken objection to that. That I
can understand. But I cannot under-
stand how any advice given by the
‘Governor that the House be dissolved
straightaway not giving any chance
for horse-trading and all Parties
should go back to the people and then
come back und form a government in
a democratic manner, how can it be
called undemocratic?

I do not know why some other
parties should fight shy of this oppor-
tunity to approach the people. We,
in the congress party never fight shy
of it and we welcome this opportunity
and I am sure the people of Orissa
will justify the stand that we have
taken.

SHRI K. S. CHAVDA: When the
popular Government will be restored?

SHRI K. C. PANT. After the elec-
tions, naturally

........

SHRI K. S, CHAVDA: Whep? will
it be before monsoon?

SHRI K. C. PANT: 1 do not know.
There may be a problem there, be-
cause the census report has come in
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and the Constitution requires that
there should be delimitation of cons-
tituencies. So, this aspect may come
into the situation. We have not yet
consulted the Election Commission and
I do not want 1o comment on this
aspect.

Then, there were references made
about norms and guidelines for Guv-
ernors. Prof. Dandavate used the word
‘norm’ and some other hon. Members
used the word ‘guide'ine’ in the exer-
cise of Governor's powers. Tlus was
4 matier which was under discussion
in the House carber also. The crux
ot the matler 1s this, Ewvery situation
which the Governor has to face has
~ome novel feature ubout 1. 1t 1s very
difficult to anpicipole u sitnation that
may arise in the future, Thereiore,
c¢ven though there may he some simi-
larity because of the novel feature,
it is very difficult to prescribe any
guideline, In the course of the fune-
tioning of the democratic system as
such and in view of the Centre-State
relations which are involved, the best
policy is really for concrete answers
to emerge for concrete situations, gra-
dually evolving into a consensus in
the practical working of the democra-
tic system. ] think that is the best
way we can arrive at a consensus and
then this could form a sort of suitable
convention for the future. But to put
certain things in the form of gude-
lines, into a sort of straight jacket,
will not be quite in keeping with the
situation because different situations
may arise in future.

Mr. P. K. Deo referred to the case
of Punjab. I do not want to go into
that. Governor had dissolved the
Assembly., The House will remember
that it was we who would have bene-
fited, We wouid have formed the Gov-
ernment. But the Governor thought
oltherwise. We did not refuse to sup-
port the Governor's action, We brought
it up before Parliament, We supported
the Governor's action and in this case
we are doing likewise whether it is
to our advantage or to our disadvant-
age. We do come to Parllament and we
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place before Parliament all the rele-
vant facts. He said that the Congress
President Dr. Shankar Dayal Sharma
had suported the case of Orissa but
not Punjab. That proves my point.
Even though Congress President may
or may not agree, the Central Gov-
ernmeni takes a constitutional view
of the matter. I am very glad that
he mentioned it.

Prof. Dandavate referred to pre-
valence of defections and he asked us
to bring forward this Bill. I need not
go into the history of it because the
House is aware of it. Hon. Members
opposite are particularly aware of our
efforts at a consensus in regard to
thig Bill.

Earlier some proposals were put up.
There was disagreement at a meeting
which was attended by Opposition
leaders. Then various Chief Ministers
wera consulted. I am glad to say we
have more or less finalised the Bill.
It has to go to the Cabinet and it has
to be approved. We are vely anxious
that we should bring it forward as
early as possible.

SHRI D. K. PANDA (Bhanjanagar):
Will it be introduced in this session
or not?

SHRI K. C. PANT: I would certain-
ly like to.

I do not think I need say any more.
With these words, I seek the approval
of the House for the Proclamation
issued by the President on 3 March,
1973 under art. 356 of the Constitution
in relation to the State of Orissa.

SHRI D. K. PANDA: The c¢ntire
political atmosphere in the Stale is
corrupted because of some corrupt
practices by the ex-Chief Ministers.
So ] want to know whether the sug-
gestion T have made to set up four or
five Commissions, one &against the
kendu lead shady deasl, under the
Commissions of Inquiry Act will be
accepted,
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SHRI K. C. PANT: My colleague
has yet to speak.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (BHRI
K. R. GANESH): I join my collegue
in thanking the hon. members who
have participated in the debate, After
he has replied to the major part of
the debate concerning the validity of
the Proglamation, my task has become
much simpler because I have only to
dea] with the financial points raised.

Before I go into the specific points
raised by hon. members and the
budget, I would like to congratulate
the former popular Ministry of Orissa
on preparing this budget under condl-
tions of serious restraint of resources
as well as flood and drought condi-
tions and also the serious threats that
were there to the stablity of the State
Government. It is in these conditions
that budget has been framed.

PROF. MADHU DANDAVATE:
Homage to the Minisiry.

SHRI K. R. GANESH: It is also
necessary to highlight and analyse the
situation that was there sgince the
Orissa Ministry was formed. My
senior colleague has answered all the
constitutional points raised regarding
the validity of the Proclamation, tak-
ing over the administration of State
and functions of ihe Government.

It is known now that the Orissa
Government tried to implement some
of the pledges which this party has
given to the people. 1t will be neces-
sary to refer to the question of land
reforms, the question of take-over of
the kendu leaf, the major centre of
corruption in Orissa politics, and also
the decigsion of the then Orissa Gov-
ernment to set up inquiry commis-
sions and also go inty certain charges
that certain Commissions had looked
into under the aegis of the former
Government.

It was In this background that the
stability of the Orissa Government
was threatened. I think many hon.
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members have alrcady congratulated
the former Chief Minister on taking
the only step that w~as lefi for her,
that is, to submit her resignation and
advise the Governor to dissolve the
Asgsembly so that a fresh mandate
could be secured.

A situation had been reached in
'Orissa after certein democratic and
progicssive stepa had been taken
wheiein 1t bceame necessary that a
fresh mandate of the people should
be {aken. Thus s the background T
wish {o place bitoie the House.

1500 hrs.

The House is 41lso aware, and the
couriry s also aware, that the
Cuttack ¢lection hecane the battle-
ground of thc uew turces that are
today seem to be {forrring about which
the Prime Minister has been warning
the countiy. Because in that small
town of Orissa, ull the forces of per-
sonal and groups who were against the
progressive policies that the Prime
Minmister has been irying to pursue,
were ganged together and a bitter con-
frontaiion took place resulting in the
deicat of those ioices. But because
those forces did not believe in the
democratic verdict of the people of
Cuttack, they tried their best to see
that the Orissa Government was
weakened and ciforts were made to
see that irstability wus introduced in
Ornssa, and Cuttack was a warning
signal which we see.

The country i1s aware of the fact
that the prisons who were busy 1n the
Cuitack elections ure now trying to
form a grander pnance with the ob-
Ject of defeat u. the very purpose and
policy. You may feel that my men-
tioning these things has no relevance
to the budget. but yet, sometimes
things which hsve no relevance to
the budget have also got tu be put
across, because the country has fo
know under what circumstances this
House has been asked to vote the
budget.

PROF. MADHU DANDAVATE: To
Put the record straight, I may tell the
House that as far ag the CPM and the

socialist party are conrerned, the Polit-
buroe and the National Convention
have declared that “we are not a part
of the Grand alliance.”

SHRI K. R. GANESH: That is a
very welcome statement that the hon.
Member has mude, but 1n the context
nf the day-today j.ohiical problems
1thet come up, we have to wait and
st e how it works ni t 1 ecause we have
seen these thanps

A fur s :he kuvdget is concerned,
for 1773-74 {he ruvenus receipts have
been plaved at MWs 173.79 crores and
this 18 an amprovernomi of Rs. 4.80
crores over the ,o.1sed estimate of
1972-73 With  ht  espenditure of
Rs 206879 «orer due to various fac-
tors like drought reael as well as
the additional dearncss allowance
given to the Oris»a cuployees, there
15 ap estimatcd defiat of Rs. 31 crores
and on the capital s.de with the re-
ceipte of Rs. ils47 cicres, and the
disbursement of Bs 04.50 crores, there
1s a surplus ot Rs. 28.27 crores. But
taking the budgei os a whole there
will be small deficit of Rs. 203 crores,
a part of which 1s hhely to be met
by the State's share of the additional
resouices which the Certral Govern-
ment have undertaken to raise.

Then, asg I said in n~y statement, the
State of Orissa will have to make
effor's to see that the collection of
arrears 18 realised so that this budget-
ary gap 1s filled.

Many hon Mumbers, particularly,
Shri Panigrahi has rais~d the question
of the under-develomment ot Orissa
and many othe. hon Members have
referred to the tithal situation in
Orissa and the rceed {m a very mas-
swve cffort {1 emng that the tribal
puople aie pui op ihewr feet. Shri
Panigrah: has a1l the various ques-
tions which the people of Orissa had
been rasing from time io time. whe-
ther it 15 a question of the second
steel plani or the shipvard at Para-
deep port or the fertiliser plant at
Paradeep or various other things. The
House has certainly noted them, and
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I think the Government will in the
five year Plans see to it that these
matters which are already before the
Government will receive due consider.
ation. What he has raised, in essence,
reflects the urges of the people of
Orissa and it is an under-develgped
State. It will be wrong to call it a
backward State. It iz an under-deve-
loped State with g large tribal popu-
lation.

I think it will be necessary to have
a very massive effort for the develop-
ment of an under-developed State like
Orissa. In this connection I may
mention that Central Assistance to
Orissa during the years of the Fourih
Plan had been increasing from year to
year; from Rs. 27.94 crores in 1969-70
to 28.02 crores in 1070-71 and Rs. 32
crores in 1971-72, Rs. 33.55 crores in
1972-73 and Rs, 37.03 crores in 1973-
74. A total of Rs. 159.54 crores had
been allotted to the State of Oriss..

In the same way special accommo-
dation given to Orissa to cover the gap
in non-plan account had also been in-
creasing almost every year. It was
Rs. 2B.78 crores in 1969-70, Rs. 26.38
in 1870-71, Rs. 20.21 crores in 1971-72
but Rs, 38.80 crores in 1972-73.

In the same way according to the
recommendations of various Finance
Commissions thie devolution of  the
share of Orissy from various taxes and
grants-in-aid has also been increas-
mng.

SHRI CHINTAMANI PANIGRAHI:
The non-plan as ~tance 1s more than
the Plan assist-nce. In view of the
obicc! poverty there, why not the Cen-
tral Government increase plan assist-
ance to Orissa?

SHRI K. R. GANESH: It will re-
quire consideration. At the time of
the Firsi Finance Commission, it was
Rs. 10.69 crores: the second Finance
Commission Rs. 47.25 ctores; Third
Finance Commission Rs. 101.02 crores;
Fourth Finance Commission Rs. 140.21
erores and the Fifth Finance Commis=
gion Rs. 182.70 crores, I do not mean
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to say that the needs of Orissa for a
massive programme for raising the
level of the tribal and other people of’
Orissa, its indusirial requirements
have all been met. My object is that.
within the constraints of resources
available at the Centre, an effort has
been made to meet the requirements
of Orissa to the extent possible.

SHRI D. K. PANDA: Because you
are giving an assurance for a massive-
programme.......

SHRI K. R. GANESH: I am not
giving an assurance; please do not
treat everything as an assurance;
otherwise it is difficult for the Minis-
ter to talk and one tends to become
technical.

SHRI D. K. PANDA: You have
said about the uplift of Adivasis and
other things. It 1s an agricultural
State and therefore in the massive
programme the first priority should
be given to agricullure. What are you
going to do about irrigation?

SHRI K. R. GANESH: Many hon.
Members expressed their views on the
problems of the tribals. In 1873-T4
{from the State sector Rs. 1.30 crores
and from the Central sector Rs. 1.82
crores had been provided. It was im~
portant to remember that out nf the
provision that was there during 1972~
73 a tribal development agency had
been started.

About agriculture, as indicated in
my statement, this year Rs. 28.56
crores constiluting 44 per cent of the
toial financial outlay has been allotted
{for irricalion and poWwer.

SHR' D. K. PANDA; The hon. Min-
ister just now said that this provision
is only for maintenance. It is not clear
from that whether this is allotted for
jrrigation also. Everyone of the hon.
Members had raised this point as it is
not clear. What I want to impress
upon the hon. Minister is this. There
ale so many projects on hand the ap-
proval for which also has been given.
After that, whether the money has
been allotted for working out these-
programmes or not is my specific ques-
tion.
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SHRI K R. GANESH Sir, the hon
ﬂmben have raised a point about
the imadequaCy of the Dprovigions
made {n the budget I am trying to
convey that out of the total allotment
that has been made for the State Plan,
about Rs 2856 crores, 44 per cent
has been allotted for irmgation and
power Not that, I am saying that
more than this neeq not be allowed
Under the conditions with which the
Omnissa Government has passed, this
is what they could do ag far as irr-
gation works are concerned

In the same way, about 19 per cent
has been allotteg for agriculture and
about 20 per cent had been allotted
for sociil services There are one
or two more pownts which I want to
touch upon The hon members from
the DMK Groups had sought a cia
rification about the provision made
with regard to privy purses in the
budget It 1s clear fiom the bLudget
1tself that out of the grant ot Orissa
the provision of Rs 200 c ores refer
red to by the hon Member 1clafes to
the pavment 1o the dependents and
other relations ang servants and not
to the payment of privy purses This
amount 15 borne by the State Give-
rnment and 1. sull conlinues to be
borne by them even aiter the abolitron
of the Privy Purses This 15 a ¢cIm-
mitted expenditure which the Or ssa
Government had to incur

Apart from the provision unde”
agriculture education and social ser-
vices as also minor irrigation there
has been a provision of Rs 21 80 crores
out of which Rs 18 56 crores 1s under
révenue account while the oalince of
Rs 322 crores 1s under capitn]  a~
count under the Central Sector Plan
It has been designeq for emplrs ment
programme for relieving unemploy-
meht among the small and marginal

ers, agricultural Jabourers as
well as the educated unemployed
These afe real needs of the people
of Orissa from taking them out of
their state of underdevelopment and

to put them on the road tp develop-
ment and prosperity As has been
stated, the Prime Mimster is aware
off that, the Planmng Commission 15
aware of this And these points
have been taken into consmideration
while preparing the Fifth Five Plan.

I hope that in spite of the machin-
ations of those forces which want to
keep this country backward, the peo-
ple of Orssa, when the time comes,
will vote for the Governmert for sta-
bility as also vote for the Govern-
ment ang for the progressive policies
which the Prime Mimster has been

pursuing

With these words I commend the
budget for the acceptance of the

House
SHRI D K PANDA What about
the Land Reforms Bill?

SHRI K C PANT Let me reply
The procedure 1s that after the im-
position of the President s Rule the
Bill 1s referreq to the Consultative
Commitice where 1t is discussed and
thereafter 1t comes up before the
House and then it be-omes an Act

MR DEPUTY-SPEAKER You will
be m the Consultatve Committee
No more speeches please Now I shall
pul the Statutory Re<olution moyed
by Sar1 K C Pant to the vo'e

The question 1s

That this House approves the
Proclamation 1ssued by the President
on the 9rd Maich 1073 under
article 356 of the Constitution m
relation f{o tht State of Orissa™

The n dtion wag adopted

MR DEPUTY-SPFAKLR The ques-
tion is —

“That the respective sums not

ex-
ceeding the amounts shown {n the-
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third column of the Order Paper
be granted to the President on ac-
count, out of the Consolidated Fund
of the State of Orlssa, to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1974, in respect
of the heads of demands entered in
the secong column thereof—

Demands Nos. 1 to 4, 4A §, 6, 6A,
7 to 11, 11A, 12 to 17. 17A, 18 to 24,
24A, 25 to 19, 41 to 43, 43A 44 o 58
and 60 to 62.”

The motion was adopted.

[The motions for Demands for
Grants (on Acrount), which were ad-
opted by the Lok Sabha, are repro-
duced below.—Ed.|

DeEmanp No. 1 ELECTIONS AND OTHLI
EXPENDITURI RELATING TO THE HOME
DEPARTMENT.

“That a sum not exceeding Rs.
43,14,000 be granted to the Presi-
dent on account, out of the Comso-
lidated Fund of the Statg of Orissa,
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Elections
ang other expenditure relating to
the Home Depariment’.”

Demanp Xo. 2. Jars

“That a sum not cxceeding Rs.
33,99,000 be granted o the President
on arcount, out of the Consolidated
Fund of the State of Oritsa, 1o de-
tray the charges which will come
in course of payment during the
year ending the 81st day ¢f March,
1974, in respect of ‘Jails’.”

Demanp No. 3. PoLicE

“That a sum not exceeding Ra.
8,25,79,000 be granted to the Presi-
dent on account, out of the Conso-
1idated Fund of the State of Orrisa,

Budget, 1073-7¢ ete. %8

to defray the chargey whith will
come in course of payment during
the year ending the 3lst day of
March, 1974, in respect of ‘Police’.”

Demanp No, 4. EXPENDITURE RELATING
70 THE PLANNING AND COORDINATION De-

PARTMENT.,

“That a sum not exceeding Rs.
16.77,000 be granted to the Presi-
dent on occount, out of the Conso-
lidatedd Fugd of the State of Orissa,
to defray the charges which will
come 1n course of payment during
the year ending the Jist day ol
March, 1974, 1 rospect of ‘Expendi-
ture relating to the Planming and
Coordination Department'.”

Demanp No 4A. EXpeNDITURE RELATING

To THE RuranL Divouormexz De-
PARTMLNT,

“That a sum not cxceeding Re.
2,17,30,000 be granted to the Presi-
dent on account, out of the Consoli-
dated Fund of the State of Orissa,
to defray the charges which will
come in course of pavment during
the year ending the 31st day of
March, 1874, in respect of ‘Expen-
diture relating to the Rural Deve-
lopment Department’.”

Demanp No, 5. CommuNITY DEVELOP-
MENT PROTECTS, rTC.

“That a sum not exceeding Rs.
4,52.76,000 be granted to the Presi-
deni on account, out of the Consoli-
dated Fund of the State of Orissa,
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1874, in respect of ‘Commu-
nity Development Projects, etc'.”

DEmanp No. 6. EXPENDITURE RELATING

T0 THE POLITICAL AND SERVICES

DEPARTMENT.

“That a sum not exceeding Ras.
17,495,000 be granted to the Presi-
dent on account, out of the Consoli-
dated Fund of the State of Orrisa,
to defray the charges which will
come in course of payment during the
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year ending the 31st day of March,
1974, in respect of ‘Expenditure re-
lating to the Political and Services
Department’.”

DeMAND NO 6A EXPENDITURE RELATING
ro THE POLITICAL AND SERVICES
(R. V. D.) DEPARTMENT.

“That a sum not exceeding Rs
84,000 be granted to the President
on account, out of the ConsolLdated
Fund of the State of Orissa, to
defray the charges which will come
m course of payment during tihe
year ending the 31st day of Marth,
1974 in respect of ‘Expenditure re-
lating to the Political and Services

(RVD) Department’”

DEMAND No 7 CULTURAI AFFAIRS

That a sum not exceeding Rs
9,20 000 be granted to the President
on account out of the Consohidated
Fund of the State of Orissa, to
defray the charges which will come
in course of payment during the
year ending the 3ist day of March,

3 ¥

1974, n respect of ‘Cultural Aaflirs

Demanp No. B Stamrs

That a sum not exceeding Rs
3,27,000 be granted to ihe President
on account, out of the Consolhdated
Fund of the State of Onssa, to
defray the charges whith will come
In course ot payment during the
year ending the 31st day of March,
1974, 1n respect of ‘Stamps’"”

Demanp No 9 Ministers Civin SECRE-
TARIAT AND OTHER EXPENDILURE
RELATING T0 THE FINANCE DEraRmT-
MENT

‘That a sum not exceeding Rs
1,05,21,000 be granted to the Presi-
dent on account out of the Consol-
dated Fund of the State of Onssa to
defray the charges which will come
i course of payment dumng the
year ending the 31st day of March,
1874, 1n respect of ‘Ministers Civil
Secretariat and other expenditure
relating 0 the Finance Depart-
ment’.”

4081 LS-—10.

DEMaND No 10 PENSIONS

“That a sum not exceeding Hs.
70,70,000 be garnted to the Pres-
dent on account, cut of the Consoli-
dated Fund of the State of Onmnssa,
to defray the charges which will
come 1n course of payment during
the year ending the 31st day of
March 1874, in respect of ‘Pensions’ ”

DfManp No 11 EXPENDITURE RELATING
T0 THE EDUCATION DEPARTMENT.

That a sum not exceeding Rs
11 22,30,000 be granted to the Pre-
sident gn account out of the Con-
solidated Fund of the State of
Orissa to defray the charges which
will come 1n coursg of payment dur
g the year ending the 3lst day
of March, 1974 1in respect of ‘Ex-
penditure relating to the Education
Department’ ”

Demanp No 11A Texr Booxk PRess

‘That a sum not exceeding Rs
13,12,000 be granted to the Prest
dent on account, out of the Consol-
dated Fund of the State of Orissa,
to defray the charges which will
tome in course of payment durini
the year ending the 31st day ot
March, 1974 1in respect of ‘Text
Book Press'™

DemaNp NO 12 TAXATION

“That a sum not exceeding Rs
39 22,000 be granted to the Prem
dent on account, out of the Conso-
hidated Fund of the State of Orissa
to defray the charges which wall
come 1n course of payment during
the year ending the 31st day of
March, 1974 1n respect of ‘Taxa-
ﬁonl ”»

DEMAND No 13 LaAND REVENUE

“That a sum not exceeding Rs
2,49,42,000 be granted to the Presi-
dent on account out of the Consoli-
dated Fund of the State of Orissa
to defray the charges which wnll
comg 1n course of payment dunng
the year ending the 31st day of
March, 1974, in respect of ‘Land
Revenue'.”
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DeMaNd No. 14. Execrse

“That a sum not exceeding Rs.
18,690,000 be granted to the Presi-
dent on acount, out of the Consoli-
dated Fund of the State of Orissa,
to defray the charges which will
come In course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Excise.”

Demanp No. 15. REGISTRATION

“That a sum not exceeding Rs.
9,65,000 be granted to the Presi-
dent on account, out of the Congoli-
dated Fund of the State of Orissa,
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1974, m respect of ‘Regis-
tration'.”

Demanp No. 16, DISTRICT ApMINISTRA-
TION AND OTHER EXPENDITURE RE-
LATING T0 THE REVENUE DEPART-
MENT.

“That a sum not exceeding Rs.
1,34,28.000 be granted to the Presi-
dent on account, out of the Consoli-
dated Fund of the State of Orissa,
to defray the charges which will
come 1n course of payment during
the year ending the 31st day of
March, 1874, 1in respect of ‘District
Administration and other expend:-
ture relating to the Revenue De-
partment’.”

DeManp No 17. EXPLNDITURF RELATING

70 THE INDUSTRILS DEPARTMENT.

“That a sum not exceeding Re.
1,20,87.000 be granted to the Pre-
sident on account, out of the Conso-
Lidated Fund of the State of Orissa,
to defray the charges which will
come in course of payment durinn
the year ending the 31st day of
March, 1974, in respect of ‘Expen-
diture relating to the Industries De-
partment'.”

DEmAND NO. 17A. MiINEs
“That a sum mnot exceeding Rs.
16,28,000 be granted to the Presl
dent on account, out of the Consol-
dated Fund of the State of Orissa.
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to defray the charges which will
come in coursa of payment during
the year ending the 3ist day of
March, 1974, in respect of ‘Mines'.”

Demaxp No. 18. Crvrt ANp SzsstoNs
COURTS AND OTHER EXPENDITURE
RELATING TO THE Law Depart-
MENT.

“That a sum mnot exceeding
Rs. 25,868,000 be granted to the Presi-
dent on account, out of the Consoll-
dated Fund of the State of Orissa,
to defray the charges which will
come 1 course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Civil and
Sessions Courts and other expendl-
ture relating to the Law Depart-
ment".”

Demanp No. 19. GOVERNMENT PrEsS

AND OTHER EXPENDITURE RELATING

170 THE COMMERCE DEPARTMENT.

“That a sum not exceeding
Rs. 4775000 be granted to the
President on account, out of the
Consolidaled Fund of the State of
Orissa, to defray ihie charges which
will come In course of payment
during the year ending the 31st dav
of March, 1874, in respect of ‘Gov-
ernment Press and other expendi-
ture relating to the Commerce De-
partment'.”

Demanp No. 20. Lasour, EMPLOYMENT
AND Housing.

“That a sum not exceeding
Rs. 3122000 be granted to the
President on accdunt, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of - payment
during the yca- ending the 31st day
of March, 1974, in respect of Ta-
bour, Employment arfd Housing'.”

Demanp No, 21. TRISAL ANp RuURAL
WELFARE.

“That a sum not excesding
Rs. 1,91,78,000 be granted to
President on account, out of

the
the
Consolidated Fund of the State of
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Orissa, to defray the charges which
will come in course of payment
dunng the year ending the 31st day
of March, 1874, in respect ol “T'ribal
and Rural Welfare'"”

Demanp No 22 MEDICAL AND OTHER
FXpENDITURE RELATING TO THE

HeartH AND FaMiILY PLANNING
DEPARTMENT
‘That a sum not exceeding

Rs 27767000 be granted to the
President on account, out of the
Consohdated Fund of the State of
Orissa to defray the charges which
will come 1n course of payment
during the year ending the 31st day
of March, 1874, 1n respect of ‘Medi-
<al and other expenditure relaling
to the Health and Family Planning
Department '

Demanp No 23 Pusric HrALTH

That a sum not exceeding
Rs 24920000 be granted to the
Piestdent on account out of the
Consolidated Fund of the State of
Orissa io defray the charges which
will ¢come 1n course of payment
during the year ending the 31st day
of March 1974 1n rcspect of Publhic
Health' "

DemMAND No 24 IRRIGATION

That a sum not exceedng
Rs 50165000 he granted io the
Prewuident on account out of the
Consgolidated Fund of the State of
Orissa to defray the charges which
will come m course of payment
during the year ending the 3lst day
of March, 1974, in respect of ‘Irn-
gaﬂ’on' "

DeMaNp NO 24A Lirr IRRIGATION

“That a sum of exceeding
Rs 3626000 be granted to the
President on account, out of the
Consclidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
derch.lﬂ(.lnwctof'wt
Irrigation'”
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Demanp No 25 PusLic Works

“That a sum not exceeding
Rs 5,0702,000 be granted to the
President on account out of the
Consolidated Fund of the State of
Orissa to defray the charges which
will come in course of payment
durmg the year ending the 31st way
of March, 1974, in respect of Public
Works' ™

Demaxp No 26 STATE LEGISLATURE

That a sum not exceeding
Rs 720000 be granted to the
President on account out of the
Consolidated Fund of the State of
Orissa to defray the charges which
wiil tome m course of pavment
during the year ending the 31st day
of March 1974 in respect of ‘State
Legtslature ™

Demanp No 27 PusLic WorRks Com-
MON ESTABLISHMENT

That a sum not exceeding
Rs 119051000 be granted to the
President on acconut  out of the
Consolidatedd Fund of the State of
Orissa to defray the charges which
will come 1n course of payment
during the year ending the 31st day
of March 1974 respect of ‘Public
Works Common Establishment '

Demany No 28 ELECTRICITY SCHEMES

That a =<um not exceeding
Hs 6831,000 be granted to the
President on acconut out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1874 in respect of ‘Elec-
triaity Schemes’'”

Demanp No 29 Taxes oN VEHICLES

“That a sum not exceeding
Rs 0,57,000 be granted to the
Pregident on account out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come mn course of payment
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during the year ending the 31st day
of March, 1974, in respect of ‘Taxes
on Vehicles'"”

DeMAND No, 30. TRANSPORT SCHEMES.

“That a sum not exceeding
Rs. 1,42,19,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respett of ‘Trans-
port Schemes'.”

Demanp No. 31. ForesTt.

“That a sum not exceeding
Rs. 2,12,19,000 be granted to the
Pregident on account, out of the
Consoltdated Fund of the State of
Orissa, to defray the charges which
will come 1n course of payment
during the year ending the 81st day

of March, 1974, in respect of
lrom.ti.”
Demanpy No. 32, FISHERIES,

“That a sum mnot exceeding

Rs. 43,76,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orisea, to defray the charges which
will come i course of payment
during the year ending the 31st day
of March, 1974, in regpect of ‘Fish-
mu’_ﬂ

Demanp No. 33. Co-OPERATION AND
MARKETING.

“That a sum not exceeding
Rs. 6542,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the chlrges which
will come in course of payment
during the year ending the 31st day
of March, 1074, in respect of
‘Co-operation and Marketing *.»

DeManp No, 34, EXPENDITURE RELATING
T0 THE URBAN DIVELOPMENT De-
PARTMENT.

“That a sum mot exceeding
Rs. 2,21,56,000 be granted to the
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President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the Sist day
of March, 1974, in respect of
‘Expenditure relating to the Urban
Development Department'.”

Demanp No. 35. Axrmar Hussanpry.

“That a sum not exceeding
Rs, 7,17,44,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Oricga, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, 1n ‘Trespect of
‘Animal Husbandry'.”

DEMAND No, 36 PusrLic RELATIONS AND
ToURISM.

sum mnot exceeding
Rs. 17,23.000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come 1in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Public Relations and Tourism’’

“That a

DeMaNp No. 37. ACRICULTURE,

“That a sum not exceeding
Rs. 3,06,02,000 be granted to the
Premdent on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come m course of payment
during the year ending the 31st day
of March, 1974, in respect of
[ A‘ﬂ(.‘ultute'."

DemManp No, 38. SurpLy DEPARTMENT.

“That a sum not exceeding
Rs. 28,54,000 be granted to the
President on aceount, out of the
Consolidated Fund of the State of
Oriaga, to defray the charges which
will come 1In course of payment
during the year ending the Sist day
of March, 1874, in respect of
‘Supply Department’.”
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pmm No 89, Pon:‘s.

‘«That 8 sum Dot exceeding
Rs. 1,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which

will come in course of payment
during the year endmg the 31st day
of March, 1974, in respect of

‘Ports’”

Loans T0 LocaL
Funps. GOVERNMENT SERVANTS

ETC.

“That a sum not exceeding
Rs. 41,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray™the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Loans to Local Funds, Government
Servants etc.'”

DeEmanp No. 42. CoOMPENSATION FOR
ABOLITION OF ZAMINDARI SYSTEM,

ETC.

“That , a sum not exceeding
Rs. 28,08,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which

will come in course of payment
during the year ending the 3l1st day
of March, 1974, in respect of ‘Com-
pensation of abolition of Zamindari

System, etc.’.”

Demanp No. 43. MuLripurpose RIVER,
IRRIGATION AND ELECTRICITY

. BCHEMES,

“That a sum not exceeding
Rs. 10,33,71,000 be granted to the
President on account, out of the
Consolidated Fund of the Staie of
Orissa, to defray the charges which
will come in the course of payment
‘during the yeer ending the 31st day
of March,” 1974, in respect Of
‘Multipurpose River, Irrigation and
. Electricity Schemes’?

. Dxvaxp . No. 43A. Cum\:. Exrim

'mnmmc 1o ‘Lirr Immrca-
TiON.

“That a sum not exceeding
Rs. 16,33,000 be granted to the
President on agccount, out of the
Consolidated Fund of the State of
Orissa, fo defray the charges which
will comg in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Capital Expenditure relating to Lift
Irrigation’.”

Demanp No. 44. AGRICULTURAL Iy~

PROVEMENT AND RESEARCH.

“That a sum not exceeding
Rs. 1,58,95,000 be granted to the
President on account, out of the
Orissa, to defray the charges which
Consolidated Fund of the State of
will come in course of payment
during the year ending the 31st day

of March, 1974, in respect of
‘Agricultural Improvement and
Research'’.”
DeManp No. 45. GOVERNMENT TRADING
SCHEMES.
“That a sum not exceeding

Rs. 2,33,33,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3ist day
of March, 1974, in respect of
‘Government Trading Schemes'”

Demanp No. 46. Roap aNp Watee

TRANSPORT SCHEMES.

“That a sum not exceeding
Rs. 10,23,000 be granted to the
President on account, out of the
Congolidated Fund of. the State of
Qrissa, to defray the charges which
will come in courss of payment

.. during the year ending the 31st day
- of = March, 1974,
- ‘Road and

in  respect of
Water ~ Transport

Schemes'."”
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Dzmanp No. 47. Carrran EXPENDITURE
RELATING TO Pusiic Hraute axp
URBAN DEVELOPMENT DEPARTMENT,

“That a sum not exceeding
Rs. 8092000 be granted to tihe
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come In course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Capital Expenditure relating to
Public Health and Urban Develop-
ment Department”.”

Demanp No. 48. Carrtar OuriLAy ON
INDUSTRIAL DEVELOPMENT.

“That a sum not exceeding
Rs. 44,52,000 bpe granted to the
President on account, out of the
Consgolidated Fund of the State of
Onssa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974. in respect of
‘Capital Outlay on Industrial Deve-
lopment'.”

Demann No. 49. Hirakup Dam Pro-
JECT.

“That a sum not _exceeding
Rs. 2,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, 1n respect of
‘Hirakud Dam Project’.”

DeMaxnp No. 50 Carrrar OuTiay on
Ponrrs.

“That m sum not exceeding
Rs. 10,867,000 be granted to the
President on agccount, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1874, in respect of
‘Capital Outlay on Ports'”
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Demanp No, 51, Carrran ExpeNcieURE
RELATING TO Lasour, Emrrovmemt
AND HobsiNG DEPARTMENT,

“That & sum not exceeding
Rs. 27,00,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 3lst day
of March, 1974, in respect of
‘Capital Expenditure relating to
Labour, Employment and Housing
Department’.”

DeManp No. 52, CaPiTAL EXPENDITURE
RELATING TO THE EpucatroN DE-
PARTMENT.

“That a sum not exceeding
Rs. 16,61,000 be granted tu the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come 1 course of Ppayment
during the year ending the 31st day
of March, 1974, 1n respect of
‘Capital Expenditure relating to the
Education Department’.”

DeEmanp No. 53, CariTAL EXPENDITURE

RELATING T0 Home DEPARTMENT.

“That a sum nol exceeding
Rs. 1,66,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Capital Expenditure relating to
Home Department'.”

DeManp No. 54. CarrTat, OvuTLaY ON
ForesTs.

“That a sum not exceeding
Rs. 3,31,63,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1074, in respect of
‘Capital Outlay on Forests'.”
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Demany No. B5. SHARE CAPITAL CONTRI-
EUTION AND LOANS TO COOPERATIVE
ORGANIBATIONS.

“That a sum not exceeding
Rs. 89,13.000 be granted 1o the
President on account, out of the
onsolidated Fund of the State of
ssa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Share Capital contribution and
loans to Cooperative Orgunisa-
tions".”

Demvaxp No, 56. CAPITAL EXPENDITURE
RELATING TO RURAL DrVELOPMENT
DEPARTMENT.

“That a sum not exceeding
Rs. 99,80,000 be granted to the
President on account, out of the
Orissa, to defray the charges which
Consolidated Fund of the State of
will comeg In course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Capital Expenditure relatinz to
Rural Development Department.”

Demanp No. 57. Caprtar EXPENDITURF
RELATING TQ ANmMAL HUGBANDRY
DEPARTMENT.

“That a sum not exceeding
Rs. 2,53,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Capital Expenditure relating o
Animal Husbandry Department’.’

DeMaxp No. 58. Caprrar EXPENDITURE
RELATING TO THE GRAMA Paw
CHAYAT DEPARTMENT.

“That a sim not exceeding
Rs. 54,000 be granted to the
President on gccount, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in coursp of payment
during the year snding the 31st day
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of March, 1874, in respect of
‘Capital Expenditure relating to the
Grarmma Panchayat Department'.”

Demanp No. 60, Carrrar Ovrrar on
PuerLic WORKS.
“That a sum not exceeding

Rs 24205000 be granted L> the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come m course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Capital Outlay on Public Work:'."

Demanp No. 81. CaPITAL EXPENDITURE
RELATING TO THE MINING AND GEo-
LO0GY DEPARTMENT.

“That a sum mnot exceeding
Rs. 18,33,000 be granted to the
President on account, out of the
Consolidated Fund of the State of
Orissa., to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Capital Expenditure relaling to the
Mining and Geology Department'.”

DeMAND No. 62. CAPITAL EXPENDITURE
RELATING T0 'TRiBAL AND RURAL
WELFARE DEPARTMENT.

“That a sum not exceeding
Rs, 67,000 be granted (o the
President on account, out of the
Consolidated Fund of the State of
Orissa, to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, 1n respect of
‘Capital Expenditure relating to Tn-
bal and Rural Welfare Depsrt-
ment’.”

MR. DEPUTY-SPEAKER:
question is:

“That the respective Supplemen-
tary sums not exceeding the amounts
shown in the third eolumn of the
Order Paper be granted to the

The
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President out of the Consolidated
Fund of the State of Crissa to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1073 in respect of the following de-
mands entered in the second column
thereof—

Demands Nos. 1 to 4, 4A, 5 to 7,
9 to 11, 11A, 13 to 17, 17A, 18 to 24,
24A, 25 to 85, 37, 38, 41 to 43, 43A,
44 to 48, 54, 55, 57 and 59 to 62.”

The motion was adopted

[The motions for Supplementary De-
mands for Grants, which were adopted
by the Lok Sabha, are reproduced be-
low—Ed.]

DEmano No. 1. ELECTIONS AND OTHER
EXPENDITURE RELATING To THE HoMmx
DEPARTMENT

“That a Supplementary sum not
exceeding Rs. 292500 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1873, in

respect of ‘Elections and other
Expenditure relating to the Home
Department’.”

DEMAND No. 2. Jans

“That a Supplementary sum not
exceeding Rs, 17,34,200 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 81st day of March, 1973, in
respect of ‘Jaijls’.”

Demaxp No. 3. PoLicE

“That a Supplementary sum not
exceeding Rs. 80,04,500 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1873, in

respect of ‘Police’.”
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Denaanp No. 4. EXPENDITURE  RELATING
T0 THE PLANNING AND CO-ORDINMATION
DEPARTMENT

“That a Supplementary sum not
exceeding Rs, 100 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Expenditure relating to the
Planning and Co-ordination Depart-
ment"."

DeMAND NoO. 4-A. EXPENDITURE RELATING
T0 THE RURAL DEVELOPMENT DEPART-
MENT

“That a Supplementary sum not
exceeding Rs. 2,11,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1873, in
respect of ‘Expenditure relating to the
Rural Development Department’.”

DeManD No. 5. CoMMUNITY DEVELOP-
MENT PROJECTS, ETC.

“That a Supplementary sum not
exceeding Rs. 87,509,700 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Community Development
Projects, ete.".”

DeManp No, 6, EXpPENDITURE RELATING
T0 THE POLITICAL AND SERVICES DEPART-
MENT

“That a Supplementary sum not
exceeding Rs. 29,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1878, in
respect ‘Expenditure relating to the
Political and Services Department’.”
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DEMAND No. 7. CULTURAL AFFAIRS

“That a Supplementary sum not
Rs. 4,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orssa to
defray the charges which will come
in course of payment during the yea
ending the 31st day of March, 1973, in
respect of ‘Cultural Affairs'”

Demanp No 8 MiNisTers, CIVIL SEC-
RETARIAT AND OTHER EXPENDITURE RE-
LATING TO THE FINANCE DEPARTMENT

“That a Supplementary sum not
exceeding Rs 16,79,800 be granted
to the President out of the Consoh-
dated Fund of the State of Orssa to
defray the charges which will come
in course of payment during the yesar
ending the 31st day of March, 1973, m
respect of ‘Ministers, Civil Secretariat
and other Expenditure relating to the
Finance Department’”

Drmanp No 10 PEnsIONS

“That a Supplementary sum not
exceeding Rs 100 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1873, in
1espect of Pensions'”

DeMAND No. 11 EX/ENDITURE RELAT-
ING TO THE EDUCATION DEPARTMENT

“That a Supplementary sum not
exceeding Rs 1,02,81,400 be granted
to the President out of the Consol-
dated Fund of the State of Orissa to
defray the charges which wall come
1n course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Expenditure relating to the
Education Department’.”

DEmMaNDp No 11-A TeExr BOOK PRESS

“That a Supplementary sum not
exceeding Rs, 6,00,000 be granted
to the President out of the Consoh-
dated Fund of the State of Orssa to
defray the charges which will come
in ceurse of payment during the year
ending the 81st day of March, 1973, 1n
respect of ‘Text Book Press'”

Devanp No, 13 LaND REVENUE

“That a Supplementary asum not
exceeding Rs. 16400 be granted
to the President out of the Consoli-
dated Fund of the State of Orssa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1978, 1n
respect of ‘Land Revenue'”

DemaND No. 14 Excisz

“That a Supplementary sum not
exceeding Rs 202300 be granted
to the President out of the Consol-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973 in
respect of ‘Excise’”

DEMAND No 15 REGISTRATION

“That a Supplementary sum not
exceeding Rs 387800 be granted
io the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
m course of payment during the year
ending the 31st day of March, 19873, 1n
respect of ‘Registration’”

DeEmMaAND No 16 DISTRICT ADMINISTRA-
TION AND OTHER EXPENDITURE RELATING
TO THE REVENUE DEPARTMENT

“That a Supplementary sum not
exceeding Rs 2,24,80,000 be granted
to the President out of the Consol-
dated Fund of the State of Onssa to
defray the charges which will come
m course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘District Administration and
other Expenditure relating to the
Revenue Department’”

Dremanp No 17 EXPENDITURE RELATING
TO THE INDUSTRIES DEPARTMENT

“That a Supplementary sum not
exceeding Rs 54,39,700 be granted
to the President out of the Consol-
dated Fund of the State of Orssa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Expenditure relating to the
Industries Department’”
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Demanp No. 17-A. MinEs

“That a Supplementary sum not
exceeding Rs, 100 be  granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1873, in
respect of ‘Mines’.”

DEMAND No. 18. CIVIL AND SEBSIONS
COURTS AND OTRER EXPENDITURE RELAT-
ING TO THE LAW DEPARTMENT

“That a Supplementary sum not
exceeding Rs. 1,12,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Civil and Sessions Courts
and other Expenditure relating to the
Law Department’.”

DEMAND No. 18, GOVERNMENT PrEss
AND OTHER EXPENDITURE RELATING TO
THE COMMERCE DEPARTMENT

“That a Supplementary sum nol
exceeding Rs., 65300 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1878 in
respect of ‘Government Press and
other Expenditure relating to the
Commerce Department'”

DeMaND No. 20. LaoUr EMPLOYMENT
AND HousING

“That a Supplementary sum not
exceeding Rs. 95000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1978 in
respect of ‘Labour, Employment and
Housing’.”

Demanp No, 21. Tmsar Axp Romarn
WELFARE

“That a Supplementary sum not
exceeding Rs, 705300 be granted

to the President out of the Consoli-

4
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dated Fund of the State of Origsa te
defray the charges which will tome
in course of payment during the year
ending the 31st day of March, 1873, in
respect of “Iribal and Rural Welfare'.”

DEMAND NO. 22, MEDICAL AND OTHSR
EXPENDITURE RELATING TO THE HEALTH

AND FamiLy PLANNING DEPARTMENT

“That a Supplementary sum not
exceeding Rs 13,783,800 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the yeat
ending the 31si day of March, 1873 in
respect of Medical and other Exvendi-
ture relating to the Health and Family
Planning Department’.”

Demanp No. 23. PuBLic HEALTH

“That a Supplementary sum not
cxceeding Rs 47,68,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the vear
ending the 31st day of March, 1973. in
respect of Public Health'.”

DEMAND NO. 24. IRRIGATION

“That a Supplementary sum not
exceeding Rs. 1,60,10,200 be granted
to the President out of the Consoli-
dated Fund of the State of Orssa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1873, in
respect of ‘Irrigation’.”

DeEmanD NO. 24-A, LIFT IRRIGATION

“That a Supplementary sum not
exceeding Rs. 30,37,200 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 81st day of March, 1878 ir
respect of ‘Lift Irrigation'.”

Demaxp No. 25. Pusri¢ WoRKs

“That a Supplementary sum not
exceedig Rs. 1,24,20,1000 be granted
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to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in ¢ourse of payment dunng the year
ending the 31st day of March, 19073, 1n
respect of ‘Public Works'.”

DEMAND NoO. 26, STATE LEGISLATURE

“That a Supplementary sum not
exceeding Rs. 2,00000 be granted
to the President out of the Consoli-
dated Fund of the State of Orssa ro
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘State Legislature’”

DEmanp No 27, PusLic WoRrkS, Com-
MON ESTABLISHMENT

“That a Supplementary sum not
exceeding Rs, 5,560,100 be granted
to the President out of the Consoli-
dated Fund of the State of Ormssa to
defray the charges which will come
in course of payment during the vear
ending the 31st day of March, 1973, in
respect of ‘Public Works, Common
Establishment’.”

DeMaNDd No, 28 ELECTRICITY SCHEMES

“That a Supplementary sum not
exceeding Rs. 31,756,400 be granted
to the President out of the Consoli-
dated Fund of the State of Ornssa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1978, 1n
respect of ‘Electricity Schemes".”

DeMaND No. 20, TaxEs oN VERICLES

“That a Supplementary sum not
exceeding Rs. 16,800 be granted
to the Premdent out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
In course of payment during the vear
ending the 31st day of March, 1978, in
respect of ‘Taxes on Vehicles'.”

DemaND No. 30. Transrorr ScHrmms

“That a Supplemen

sum not
exceeding Rs. 21,19,700
ty the -

 out b i granted
}dlhdmofﬂh&hqfaomt;

defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Transport Schemes’.”

Demanp No. 31. Foresy

“That a Supplementary sum not
exceeding Rs. 52,00,400 be granted
to the President out of the Consol-
dated Fund of the State of Ornssa to
defray the charges which will cume
1in course of payment during the year
ending the 31st day of March, 1873,
in respect of ‘Forest'.”

Demanp No. 32. FISHERIES

“That a Supplementary sum not
exceedmg Rs 300 be granted
to the President out of the Consoli-
dated Fund of the State of Onssa to
defray the charges which will come
1n course of payment during the yeer
ending the 31st day of March, 1873 m
respect of ‘Fisheries’.”

DemaNp No 33, Co-OPERATION AND
MARKETING

“That a Supplementary sum not
exceeding Rs. 15,71,500 be granted
to the President out of the Consoli-
dated Fund of the State of Ornssa to
defray the charges which will come
in course of paymeni during the year
ending the 31st day of March, 1973, in
respect of ‘Co-operation and Markei-
ing'.”

Demanp No. 34. EXPENDITURE RELATING
T0 THE URBAN DEVELOPMENT DEPART-
MENT

“That a Supplementary sum not
exceeding Rs. 96,08200 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1978 in
respect of ‘Expenditure relating to the
Urban Development Department’.”

Drxnmaxp No. 835 ANIMAL HUEBANDRY

“That a Supplementary sum not
exceeding Rs. 300,000 be granted
to the Premudent ottt of the Conscli-
dated Fund of the State of Orissa to
defray the charges which will come
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in course of payment during the year
ending the 8lst day of March, #8973, in
respect of ‘Animal Husbandry'”

Demanp No. 37. AGRICULTURE

“That a Supplementary sum not
exceeding Rs 1,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Agriculture’.”

Demanp No. 38 SurpLy DEPARTMENT

“That a Supplementary sum not
exceeding Rs, 100 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which wall come
in course of payment during the year
ending the 31st day of March, 1972, 1n
respect of ‘Supply Department’.”

DemMaNp No. 41, LoaNs 710 LocaL
FuUNDS, GOVERNMENT SERVANTS, ETC.

“That a Supplementary sum not
exceeding Rs 8,13,20,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1873, in
respect of ‘Loans to Local Funds,
Government Servants, etc.’.”

Demanp No, 42. COMPENSATION FOR

ABOLITION OF ZAMINDARI SYSTEM AND

oTHER EXPINDITURE RELATING TO THE
REVERUE DEPARTMENT

“That a Supplementary sum not
exceeding Ry, 20,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 81st day of March, 1878, in
respect of ‘Compensation for abolition
of Zamindari System and other Ex-
penditure relating to the Revenue De-
partment’”

Dzmanp No. 43. MoumrurrosE RIvEr
IRKIGATION AND ELECTHICITY SCHEMIS

“That a Supplementary sum not
exceeding Rs. 1,06,15,500 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1073 in
respect of ‘Multipurpose River, Irriga-
tion and Electricity Schemes'."”

Demanp No. 43A. CaprTAL EXPENDI-
TURE RELATING TO LIFT IRRIGATION

“That a Supplementary sum not
exceeding Rs. 33,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the yesr
ending the 31st day of March, 1973, in
respect of ‘Capital Expenditure relat-
ing to Lift Irrigation'.”

DemaNp No. 44, AGRICULTURAL '—=
PROVEMENT AND RESEARCH

“That a Supplementary sum not
exceeding Rs. 22775300 be granted
to the President out of the Consol-
dated Fund of the State of Orissa to
defray the charges which will come
mn course of payment during the year
ending the 31st day of March, 1873, in
respect of ‘Agricultural Improvement
and Research’.”

DEMAND No. 45. GOVERNMENT TRAL:NG
ScHEMES

“That a Supplementary sum not
exceeding Rs, 13,00,50,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1878, in
respect of ‘Governmen® Trading
Schemes'”

DEMAND No. 46. ROAD AND WATER
TRANSPORT SCHEMES

“That a BSupplementary sum not
exceeding Rs. 41,600 be granted
to the President out of the Consoli-
dated Fund of the State of Orissd to
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defray the charges which will come
in course of payment during the year
ending the 318t day of March, 1973 in
réspect of ‘Road and Water Transport
Sthemes'*

Demanp No. 47 CarrraL ExPENDITURE
RELATING T0 PUBLIC HEALTH AND URBAN
DEVELOPMENT DEPARTMENT

‘That a Supplementary sum not
exceeding Rs 557,600 be grantea
to the President out of the Consoli-
dated Fund of the State of Orssa to
defray the charges which will come
in course of payment during the year
ending the 31st day* of March, 1873, in
respect of ‘Capital Expenditure relat-
ing to Public Health and Urban Deve-
lopment Depariment’”

DEMAND No 48 CariTaL OUTLAY ON
INDUSTRIAL DEVELOPMENT

“That a Supplementary sum not
exceeding Rs 100,200 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
m course of payment during the year
ending the 31s\ day of March, 1973 1n
respect of ‘Capital Outlay on Industral
Development’”

Demanp No, 54 CarrtaL OUTLAY ON
FoReSTs

‘That a Supplementary sum not
exceedng Rs 1,88,60,600 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
m course of payment during the year
ending the 31st day of March, 1878 1n
respect of ‘Capital Qutlay on Forests'”

DEManD No 55 SHARe CarrranL CoN-
TRIBUTION AND LoaNs TO CO-OPERATIVE
ORGANIBATIONS

“That a Supplementary sum mnot
exceeding Rs 1,44,50,800 be granted
to the President out of the Consoli-
dated Fund of the State of Omnssa to
defray the charges which will come
in course of payment duning the year
ending the 81st day of March, 1073, in
respect of ‘Share Capita} Contribution

and Loans to Co-operative Or .
tml n m

Demanp No 57 Caprrar EXPENDITURE
RELATING TO ANIMAL HUSBANDRY
DEPARTMENT

“That a Supplementary sum not
exceeding Rs 1,50,200 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defiay the charges which will come
In course of payment during the year
ending the 31st day of March, 1973, m
respect of ‘Capital Expenditure relat-

ing to Amimal Husbandry Depart-
meﬂ.t’ L

DeEMAND No 59 CarrTAL EXPENDITURE
RELATING TO HEALTH DEPARTMENT

“That a Supplementary sum not
exceeding Rs 53,28,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orssa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1873, 1n
respect of ‘Capita] Expenditure relat-
mng to Health Department'”

DeEmanp No. 60 CariTAL OUTLAY ON
PusLic WORKS

“That a Supplementary sum not
exceeding Rs 36,96,000 be granted
to the President out of the Consol-
dated Fund of the State of Omssa to
defray the charges which will come
mn course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Capital Outlay on Publc
‘Works'"

Demanp No 61 CapitAlL EXPENDITURE
RELATING TO THE MINING AND GEOLOGY
DEPARTMENT

“That a Supplementary sum not
exceeding Rs 8542000 be granted
to the President out of the Consoh-
dated Fund of the State of Orissa to
detray the charges which will come
1 course of payment during the year
ending the 81st day of March, 1873 m
respect of ‘Capital ture relat-
ihg to the Mimning and Geology De-
purtment’”
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(Vote on Account) Bill, 10738

Dzmanp No. 62, Carrrar EXPENDITURE
RELATING TO TRIBAL AND RouraL Wrr-
FARE DEPARTMENT

“That a Supplementary sum not
exceeding Rs. 86,000 be granted
to the President out of the Consoli-
dated Fund of the State of Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1878, in
respect of ‘Capital Expenditure relat-
ing to Tribal and Rural Welfare Do-
partment’.”

1515 hrs.

ORISSA APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1873

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): I beg to move for
leave to intrcduce a Bill to provide for
the withdraw il of certain sums irom
and out of the Consolidated Fund of
the State of Orissa for the services of
a part of the financial year 1973-74.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of the
State of Orissa for the services of
a part of the financial year 1973-74."

The motion was adopted.

SHRI K. R. GANESH: ] introducet
the Bill

I beg to move*"*:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Congolidated Fund
of the State of Orissa for the ser-
vices of a part of the financial year
1978-74 be taken into consideration.”

(Vote on Account) Bill, 1873

MR. DEPUTY-SPEAKER: The guss-
tion is:

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Orissa for the services of
a part of the financial year 1873-T4
be taken into consideration.”

The motion was adopied.

L

Now
clause

MR. DEPUTY-SPEAKER:
we will take up clause by
consideration.

The question is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of
the Bill”

The motion was adopted.

CLAUSES 2 AND 3, THE SCHEDULE,
CLAUSE 1, THE ENACTING FOR-
MULA AND THE TITLE WERE
ADDED TO THE BILL.

SHRI K. R. GANESH: I beg to
move:

“That the Bill be passed.”

MR DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed.”

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): From day after to-
morrow, the non-gazetted employees
of Orissa Government, numbering
1,50,000 are going on mass leave for
4 days and the entire administration
is going to be paralysed. I request
the Minister to start g dialogue with
the employees so that this situation is
averted.

SHR1 K. R. GANESH: The hon.
member has brought it to our notice.
We will look Into it.
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